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SHRII K CUJRAL Sir, regard-
ing the points which hon Mr Rajna-
rain has raised, that 1s Short Notice
Question and Calling Attention Motion
etc, the Government has nothing to
sdy It 15 between the hon Membe:
and the Chair and 1t 1s for the Chan
to direct whatever he wishes gbout
the time I would not like to say any-
thing on that matter at all

So tar as the suggestion of hon Mr
B K P Sinha 1s concerned there will
be one serious difficulty and 1t 1s this
It 1s likely that the whole of Saturday
will be taken up for discussion cn the
Railway (Appropriation) Bills and it
may not be possible to find any trme
to do anything else You will kindly
appreciate the difficulty I do not
know 1f hon Members decide to pass
the Railway (Appropriation, Bills
within one hour or half a day, 1t 15 for
them I am entirely in your hands
I would Iike to submit only this thinz,
that the Government has agreed to
discuss the international situation al-
though we are aware of the fact that
the Foreign Minister 1s not here But
even then we agreed to discuss 1t
because there was a desire from all
sides of the House Therefore I think
certain limitations will have to be
kept and if Members feel that after
a month when we meet again in the
next session, a discussion on this will
be there tomorrow will be sufficien*
for the essential features to come out
Therefore we can take up the Rau
way Appropriation Bill on Saturday

THE VICE CHAIRMAN (SHRI
M P BHARGAVA) What the hon
Minister wants 1s an inteichange of
programme from Friday to Saturday
and from Saturday to Friday This
simply 15 his request  So I would put
betore the House that the inte.national
situation be taken Wp tomorrow The
1eply of the Minister may be on Satur-
day moining and thereafter we can

take up the Raillway  Appropriation
Bill
FON MEMBERS Yes
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THE  VICE-CHAIRMAN (SHRI
M P BRHARGAVA) We will 20 back
to the discussion on the Bill

THE ANTI-CORRUPI.ON LAWS
(AMENDMENT) BILL 1967—contc,

SHRI CHITTA BASU (West Ben-
gal) Mr Vice Chairman, the amend
ing Bill that we are considering now
i~ a piece meal Bill and therefore 1
am consious of the Iimitation ot thr
scope of discussion on this Bill Bui
the subject we are to discuss 1s so ela
borate 1s so allpervasive, that I may
Je inclined to go out of the way 2
lt*le bit and I crave your mmdulgence
for that

Sir 1n the Statement of Objects and
Reasons of this Bill, it has been said

The law on the subject was made
more stimngent Possession of pecu
mary lesources or propeity dispropoi
tionate to ones known sources ot
income was made by 1itself g substan-
uve offence ° That relates to puble
servants Sir, yecu know that when
o particular Government servant 1s
found pessessing properties in excess
of his reasonable 1ncome, he will come
under the purview of this Act and the
law w1ll take 1ite own course of action
Su had this been the only source of
corruption—that certain Government
employees 1ndulge 1n corrupt practices
and therefore, the whole society
corrupt—then the matter would have
been simple and thig Act might have
been sufficient to meet 1t  But most
of the hon Members who have part
cipated in this debate le-dav  have
amply made 1t clear that the souice of
cotruption 18 not only the Government
offices and the Government seivants
bu* 1t lies elsewhere also And the en-
tire social fabric has been poi.oned
by corruption to-day if I am permit
ted to say so As such T do nol sav
for a single moment that our hon
Minister or our friends sitting oppo
<ite gre not conscious of 1t  They also
\now that coriruptionisgomng to por on
the entire social fabric of our nation
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And for the purpose of combating cor-
ruption, for the purpose of eradicating
corruption, there might have been cer-
tain efforts too. There have been a
plethora of committees, There have
been many statements and many laws
might have been also there. But in
spite of these, what we have witnessed
is that the laws enacted for this pur-
pose could not reduce corruption to a
considerable extent, not to speak of
earadicating it; rather, if I am permit-
ted to say, it has gone on increasing,
Therefore, simply by adopting a piece-
meal amendment of this nature, we
cannot fight corruption, we cannot
eradicate corruption, we cannot eli-
minate corruption. For that purpose,
much more stringent actions are
necessary. And my view is that a
piece-mea] treatment of corruption
does not eradicate corruption, rather
it breeds corruption. Unless you take
a broader view of the thing, unless
you attack corruption from all sides,
a piece-meal treatment of this kind
will only breed corruption. Therefore,
however laudable may be the attempt,
it is not going to fulfil the purposes
for which the Anti-Corruption Act
was passed. My humble submission to
the Minister is that there have been
the Santhanam Committee recommen-
dations; there have been recommenda-
tions by the Administrative Reforms
Commission. There might be many
more recommendations from various
sources, many more symposia and
much more discussion on the subject.
Will the hon. Minister be pleased to
say in this House whether it is possi-
ble to have a consoldiated Bill to
launch an attack on corruption in
various fields, in various spheres, so
that corruption can be fought effecti-
vely and sincerely?

Coming to the provisions of the Bill
itself, although our hon. Minister has
announced at the outset that the Mini-
sters are also included in the defini-
tion of ‘public servant’, neither an
assurance in this House nor the pro-
ceedings of this House {s the law of
the land. Naturally, by a mere assua-
rance given in this House, we cannot
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| bring' Ministers under the purview
of this Act. Therefore, he should do
something more than a mere assurance,

It has been rightly pointed out by
my friend, Mr. Lokanath Misra that
there are public undertakings and

| autonomous bodies also in which there

are possibilities of corruption. So, if
you really want to eradicate corrup-
tion, something must be done regard-
ing the management of those public
undertakings and autonomoug bodies.
Of  course, Mr, Lokanath
Misra might have said
that—I do not know—to  discredit
the public sector. But I am for the
expansion of public sector. Therefore,
the management of public undertak-
ings and the management of autonc-
mous bodies should be clean and free
from corruption so .that the desired
results are achieved. So, 1t is not
clear in this Bill whether anybody
highly placed in the management of
a public undertaking or an autono-
mous body will be brought within tha
purview of this Aect, ie. uader the
definition of ‘public servant’

Similarly, these are municipalities,
there are zila parishads ang there are
corporations and I want the Act to
extend to these bodies also, whatever
may be the party in power. I do not
say that only the Congress people are
corrupt and the others are not corrupt,
So I would like to know whether
those bodies which are being run by
ineffective persons will also come
under the provisions of this Act, There
is corruption there and there may be
corruption and unless you fight corrup-
tion at that level also, we are not go-
ing to eradicate corruption from those
public organisations. There is a
great doubt among the people of this
country regarding the bona fides of
ourselves, those who are enacting Bills
against corruption. Somebody may feel
that those corrupt persons are here,
who have practised this, are speaking
against corruption that, certain people,
whose bona fides are not accepted
by the people outside, are speaking
against corruption and passing laws
against corruption. Therefore these
do not produce the necessary impact
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on the people to fight corruption, Un-
less the people are associated with this
type of legislation for its implementa-
tion, no purpose can be served by me-
rely passing a legislation in this House
or that House or in other legislative
bodies. Therefore if we are serious
about our intention to fight corruption,
then those who are in the legislatures
must remain above any kind of sus-
picion and this legislation should also
include them. That is what I say.

In conclusion, I would once more re-
quest the Minister to bring a com-
prehensive legislation incorporating
the recommendations of the Santha-
nam Committee, incorporating the
recommendations of the Administra-
tive Reforms Cammission and also
other suggestions given by other agen-
¢ies so that gur Government may make
it clear to the people that the Govern-

ment is serious to fight corruption
from all sides.
KUMARI SHANTA VASISHT

(Delhi): Mr. Vice-Chairman, I think if
this Bill had been drafted properly in
the first instance, it would not have
come up for this amendment. That is
a great mistake and it is s0 much waste
of time and money for passing this
Bill again. Had the draftsmen done a
better job and had the scrutiny been
better, it would not have come up to-
day. Secondly, how many cases are
really examined or investigated under
this particular provision? 1 say this
because very large number of people
are there whose income is dispropor-
tionate to their resources but we do
not always go in and find out how
they acqu'red all that wealth and pro-
perty, This 1s more rampant in this
particular instance that people may
have more money or property which
are much more than the resources they
may be able to command. If we wan-
ted to really attack this problem seri-
ously on a large scale, it is very neces-
sary that more use is made of this
provision than it is being done. I do
not think we really fully utilised this
and the trend has been, in recent
years, that the bureaucracy is likely
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to accumulate more wealth through
all sorts of means, There are various
times and for every single thing, and
I do not know, from so0 many leveis
also, whether the ordinary people
want a tube-well connection or an elee-
tric connection or want even a case
to be taken up in a court at a parti-
cular time, but money passes hands all
the same. This trouble is so rampant
and has increased a little bit in the
last 2 years that even during the
British times people were very much
afraid of giving or taking money on
such a large scale but gradually the
people’s fear has gone away and they
take money or give money very frecly
and this is more widespread now thamn
1t was earlier, whatever the reason
may bhe. Of course, I do not believe
that there is as much corruption as
the propaganda about 1t goes. The
sound and noise about 1t 1s so much
more than the actual corruption that
‘may be there but I think for the ordi-
nary people, they meet at every step
and at every leve] there is a good
deal of corruption and the Govern-
ment is not doing anything to curk
that.

1 also feel that the bureaucracy has
a very great weakness for such peo-
ple, who have also become very rich
very soon and through means best
known to them, not always very clean
means either and our society has come
to a stage where we accept people
getting rich quickly and making money
and through money making various
contacts with Ministers and with offi-
cers and taking various advantagej
from them. Our society has come to
the stage that we do not condemn
nor do we seem to reject this develop-
ment 1n our social attitudes and we
practically look upon them respectab-
ly. They have acquired also, because
of the mass of wealth they possess or
they have acquired, more social dis-
tinction an social acceptance and re-
cognition in our society that we do not
condemn that section of our people
who have acquired wealth by very
wrong means but we practically look
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up to them because they are so well-
off and they are so affluent. This is a
sr.ck. thing 1n our society that is deve-
loping, this is a disease in our society
that we allow people to get rich
through all sorts of means and we also
make them socially very high-up in
our society. A new class has come up,
that is of contractors. They hang on
the Ministers, they hang on the officers
and take various advantages and our
society accepts them. There is the busi-
ness class who are extremely rich and
who have enough money to spend on
all people, big and small and they do
it and we do not seem to condemn it
either, and we accept them ang their
position and our entire Cabinet goes
to attend their functions, no matter
what sort of work it is or how they
have acquired their wealth or how
much wasteful it may be. We are los-
ing our conscience in these matters and
we allow corruption to spread as much
as it can and this is something which
is going to damage our society, it has
already damaged our society and it
has damaged our social structure also.
This is not something which is going
to build up our country. This is going
to partly disintegrate and destroy our
country if the trend remains as it is
to-day. I think all those people who
are very honest, who are straightfor-
ward, who are clean in their working,
when they see people gettmg rich
overnight or the business people mak-
ing money in 3 months or 3 years or
5 years, they get a tremendous
amount of discouragement  because
they feel they are fools if they are
not making money and others are do-
ing so. The Government does not seem
40 or even the officers do not seem 1o
either discourage it or disapprove of
it or socially demy it recognition. Our
establishments that operate in  the
country, whether it is the business-
men or even our Ministers. ‘or the
bureaucracy, they do not mentally re-
volt against it, they do not dislike.it,
they almost accept it and they enjoy
it and they like it. They want all the
advantages that people with the wealth
can confer and they want to enjoy it.
There are many people who are given
a lot of money ang facilities by the
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business people and there are many
people even on the staff of the Minis-
ters who are paid very well by vari-
ous people for various favourg done to
them by these people and the Minjsters
are either not conscious of it or they
do not bother about it or they are so
much impressed by their personal staff
that they do not bother to discourage
it or check it or ask how they acquire
s0 much money.

SHRI BHUPESH GUPTA: It is a
philosophical way of putting it.

KUMARI SHANTA VASISHT: You

do not worry about philosophy. It is
my language.

SHRI BHUPESH GUPTA: Why do
you not say in a simple language?

KUMAR] SHANTA VASISHT: I am
putting it in ag simple a language as
you can understand. It is 3 very bad
thing if we are acquiring a reputation
for licence-permit raj. I think the
Government be very objective, I
they were to benefit or help people,
they will get certain blame for these
things. Either they should be honest
about their work also and do things or
they should not make any pretence
about honesty etc. when various busi-
ness houses are working in their back-
ground or some of the rich people whe
put their people around the various
people so that they can get not only
information but they can get various
advantages. Practically minute to
minute information in the houses of
the various Ministers remain with cer-
tain people who are put there by cer-
tain financial persons or business
houses. I think this is a very greas
weakness in our society that people de
not have even the tendency to dis-
courage it or dislike it. Therefore I
feel that the Government has to change
its thinking radically and also ite
operations. 1 think if they are really
honest about it, they should do some-
thing about it or they should not try
only to project their images in various
ways without really being able to jus-
tify that image.

‘1
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AN HON. MEMBER: Camouflage.

KUMARI SHANTA VASISHT. The
question is, we are by and large, the
people who rule this country, are those
who are educated and who are well-
to-do or who come from the well-to-
do families by and large. Of course,
now ordinary people also come through
education, etc. But even our high
people or low people, Ministers or
other big people, or business people
or the bureaucracy, with whom is our
identification? Our unconscious mind,
with whom does it identify? Does it
identify with a Birla or a Tata? Does
it identify with the very rich people,
or does it identify with the common
people, or the ordinary people? Do
we want in society our friends and
comrades who are extremely rich,
smooth operators and very well off
people? Or do we want the people,
who are our comrades but are ordi-
nary people, even people who are poor
or people who may be poor hut
honest? Or do we want the very rich
and fashionable people but who may
be quite dishonest and they make
money through any means possible?
Where is the identification of our
Ministers and big people? Where is
the identification of our bureaucracy?
Where is the identification of the
business community? Leave aside the
business community; they are very
much . ..

SHRI BHUPESH GUPTA: Ask Mr,
Arjun Arora.

KUMARI SHANTA VASISHT: You
know better. The question is: Where
is our unconscious identification? Do
we identify with the very rich and
fashionable people, or do we identify
with the very poor people? Even if
their clothes are dirty, and their
homes modest but a bit dirty, proba-
bly not very ordinary people, still
we feel for them and we feel with
them. Or do we feel aur combrade-
ship to lie with the very well-to.do
class, who dress up like us, who sit
like us, who talk like us, see the same
type of pictures or do the same type
of discussion about news and such
-other things like us? Where is our
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mental identification or alignment? I
think our leadership is also greatly at
fault in this respect, because
they in their unconscious mind
identify themselves with the wery
rich people. No matter how they
have become rich but they are
their friends; they are not discrimina-
ting about it. And when the identifi-
cation of even the leardership is with
the big people and ir such a manner,
how can you expect the ordinary
people not to imitate them ang make
friends or identification or alignment
or a sort of look-up to that type of
life, that class of people who have this
way of life? Therefore we have to
radically do something about it, and
if the Government fails, the whole
social structure as well as the adminis.
trative and political structure will gra-
dually totter. The more corrupt the
people are, either bussines-people or
officials or Ministers, the more com-
fortable they are. Ii they were very
much influenced, they would get into
so many difficulties. This is the diffi-
culty in our society today that the
more corrupt they are and the more
accepting of corruption they are, the
more comfortable and happy they are.
Nothing seems to trouble them. Noth-
ing seems to bother them., They are
quite comfortable.

THE VICE-CHAIRMAN: (SHRI M.
P. BHARGAVA): It is time to wind
up.

KUMARI SHANTA VASISHT: And
this is a very unhealthy state of affairs
because, ultimately, it is not going to
build up their own position or the
position of these officials who may
continue a very corrupt career, and
somewhere along the line they will
get into difficulties. It is not good for
our society, because the Ministers
may also get into various difficulties.

Tenders do not need to be invited.
This is a new thing. Everything is a
rush job and the contracts are all
settled in their homes, and those very
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contractors have to finance their elec-
tions as well as help them financially
and with all sorts of things. And then
word goes round, “Help this Minis-
ter and save him to get out of this
difficulty.” How can soclety tunction
like this? How can Government
function like this when a whole lot
of people try ts do a polish-up and
a hush-hush job? I think rules should
be followed. There should be strict

rules about acceptance of gifts by
them or by the family members of
Ministers and officials, no gifts to

any of these people who are there to
discharge their public functions either

as Ministers or as officials. If I
get a lot of land or property
transferreq in the name of my
brother even then I say, “I am

very honest, I have nothing to do
with my brother, a private person; he
has nothing to do with that; he can
take any amount of property, but I
am perfectly honest.” But that is not
honesty and it does not carry convic-
tion.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): It is time to wind
up, Miss Vasisht,

KUMARI SHANTA VASISHT: Yes,
I am winding up. Sir, I think this
double standard must change, and we
must review our attitude totally,
we must revise our attitudes if we
want to bring about any  healthy
irends in our society. I thank you
very much,

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, Sir, this is a piecemeal
legislation to remedy some flew which
hag been found. But we are discus-
sing the major problem of corrup-
tion in the country. Now Mr. Raj-
narain will be speaking more on this
subject, because I believe he is more
conversant with it, in a good way.

SHRI RAJNARAIN (Uttar Pra-
desh): Yes, yes, in a good way.

SHRI BHUPESH GUPTA: ©Now he
was asking me: What is the definition
of corruption? My friend was asking
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me. Now I cannot define corrup-
tion because 1t is very difficult to define
it here, because it seems that utnder
the Congress regime corruption has
become the hall-mark of success, pros-
perity and well being in life. There-
fore, how can you define something
which has brought so much wealth,
prosperity and well being to a small
number of people? But only the other
day, or today, I believe, even, some
papers have reported on the basis
of the reports of the various com-
mittees appointed by the Government
that corruption is going up in the coun-
try. And yet, we had a Home Minis-
ter some yecars ago who took a solemn
vow that if he did not eliminate cor-

ruption within two years’ time, he
would resign.
DR. ANUP SINGH (Punjab): He

has retired. He has gone out.

SHRI BHUPESH GUPTA: Just a
minute, I know that. I am coming
to that.

Corruption continued and he conti-
nued even with greater vigour putting
people in the Opposition in detention
without trial. But then he went down
on the cow issue, not on the corrup-
tion issue. There may be linguistic
similarity between cow ang corrup-
tion, but they are two propositions
poles apart. Mr. Nanda declared war
on corruption but went down on cow
issue, Well, T do not know; if the
cow issue had not come, Mr. Nanda
would have continued. I have no
doubt in my mind because, one day,
1 reminded him, “Mr. Nanda, you
may as well hang a calendar in your
room so that you may sometimes look
at it and see how the time was runn-
ing out and your lease of life, accord-
ing to your promise, was also coming
to an end should you at all be true
to your pledge of resigning in the
event of corruption not being elimi-
nated within two years’ time.”

Now as far as I am concerned, I
have not the slightest faith in the
present Congress regime; corruption

| 15 a bui't-in feature of the Congress
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system of public administration; cor- |
ruption has become a concomitant of
the manner in which the Congress
carries on the affairs of State. So
long as they remain in power, cor-
ruption will not be eliminated. There
may be shadow boxing with corrup-
tion. There may be hysterical postu-
res and gestures in order to make it
look as if they are great fighters
against corruption. But corruption will
continue all the same.

Mr. Vice-Chairman, it is no wonder
that under the Congress regime, in
recent years after the third General
Elections five Chief Ministers fell on
corruption charges not one but five
-—since 1962. There was Shri Pratap
Singh Kairon of Punjab, thep Bakshi
Ghulam Mohammad of Jammu and
Kashmir, then Sankar of Kerala and
then that remarkable couple, Biren
Mitra and Biju Patnaik of Orissa. Now
this is a wonderful thing. In five
years time five Chief Ministers fell on
corruption charges. At least one of

them had been subjected to open
inquiry under the Commissions of
Inquiry Act and the report went

against him, his family and against
very many other people connected
with him. 1 do not wish to take the
name, but you will understand that I
have in mind the Das Commission’s
Reoprt. The observalions in the Das
Commission’s Report are also very
interesting. Mr. Das pointed out how
there is corruption in high places.

Mr. Vice-Chairman, five went, but
what about the others? There was
Shri Nijalingappa, the Chief Minister
of Mysore, who came under heavy
charge.

SHRI N. SRI RAMA REDDY
(Mysore): What was wrong with him?

SHRI BHUPESH GUPTA: And
there was Shri K. B. Sahai of Bihar
against whom also there were many
charges. And then that Minisfer for
the time being, Shri C. B. Gupta—
well, he is always Minister for the
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time being, you see—he was also the
subject of serious charges. There are
other Minister also in the country who
had been accused of corruption, mal-
practices, favouritism, not by the Op-
position but by Congress members
themselves., Now we have got a case
still with us, the case of the illus-
trious Biju Patnaik. It would seem
as if Bijju Patnaik can never be caught
Yet we hear that during the last ten
years his income-tax dues had accu-
mulated to the extent of Rs. 3 crores
and this very Government now re-
opens those cases against one who
had been Chief Minister in their own
Government. What does that show? It
shows that either the Congress Govern-
ment has reopened the cases absolutely
unjustly which is very wrong as far as
Biju Patnaik is concerned, or there
are some very valig reasons for re-
opening the case. Since Mr, Patnaik
has been discarded by the people I
take it that the Central Government
is likely to be more right in this
matter and under the circumstances
of the case it is clear that the Cent-
ral Government is right. Therefore it
follows that Mr, Patnaik was conceal-
ing his incomes, that he was not
submitting proper income-tax returns
to the authorities, one who has been a
Chief Minister in the country, a very
important man at one time in the
Congress High Command. Only just
before the last General Elections the
Congress President put him in charge
of the Orissa Congress elections, the
General FElections there. Ang this
letter of his was used by the same
gentleman to get Shri Sadasiv Tri-
pathy out These are well known facts.
I say if people who are accused of
corruption in public life and openly
are recruited for such purposes by
people who are at the head of the ru -
ing party in the country, do you expect
corruption to be combated or elimi-
nated? You cannot expect it. As
far as West Bengal is concerned.
everybody knows about it. Now the
Government we find, we are told, we
are not personally in the Government,
but we are told by our friends and
colleagues who gre more closely in
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touch with the affairs of the West
Bengal State Government, that year
after year corruption had taken place
in the giving of permits, licences, con-
tracts and so on, and that jobbery of
every kind was indulged in by those
Ministers. We are told that the Gov-
ernment of Orissa is now thinking
of starting a public enquiry under the
Commissions of Inquiry Act, but the
Central Government would not even
favour them with a copy of the C.B.L
Report. Well, is that how you are
going to fight corruption? Certainly
this is not the way to fight corruption.
I need not go into all that because jt
is all well known.

The one reason more than any
other why the Congress had been
defeated in the last General Elections
is this corruption. Nothing has hurt
the people so much in the matter of
public administration as this corrup-
tion. There are other and bigger
issues like devaluation, prices, taxes
and so on. But this issue dominated
the elections, this issue of corruption.
The Congress became the symbol of
corruption. The electorate took the
Congress as a symbol of corruption.

SHRI SHEEL BHADRA YAJEE; So
many of your leaders also were defea-
ted, so many from the CPI, Swatantra
and other parties. Were they all cor-
rupted?

SHRI BHUPESH GUPTA: My hon.
friend Shri Yajee is either on false-
hood or is irrelevant. In the case of
Dr. Lohia he was on falsehood and
now he is irrelevant. The issue is
you have lost. None of us lost. We
have all gained in the last General
Elections. Some of u> have gained
more and some have gained less, but
we have all gained. The only party
which has lost and lost heavily is the
Congress Party. Therefore my hon.
friend should realise that. Mr. Vice-
Chairman, does he realise that the
Congress lost in the last General Elec-
tions? If he does realise that then
he should ask himself this question.
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Why did the Congress lose the elec-
tions? I am not saying that very
individual in the Congress is a bad
man, There are many good people
even in the Congress Party. I am
not one of those who would tarnish
evepy man in the Congress Party
with the same brush. Not at all.
There are good and honourable people
even among Congressmen, even some
Ministers, There are such people and
there is no doubt about it at all. But
the thing is you are running the ad-
ministration in such a way that cor-
ruption has become a built-in feature
and corruption at high places has be-
come the source of corruption at the
bottom also. That is why the people
voted against the Congress. I hope
Mr. Yajee will agree with me.

Mr. Vice-Chairman, the main reason
is this link-up between monopolistic
capital and the politicians of the
Congress Party. . This monopolistic
growth in our economy is taking place
through the malpractices on the part
of those concerned and this is respon
sible for corruption in high places
But for this link-up between the men
in high places and the monopolists
there would not have been so much
corruption. You blame a chowkidar
here or a ticket collector there or some
small Government employee. They
are not really responsible for corrup-
tion. They are the unfortunate vic-
tims of the evil system which the
Congress has created. The source of
corruption, the fountain of corruption.
has to be traced where it actually lies.
Tt is to be found in high places. That
is the main thing Mr. Vice-Chairman,
you know what all things the Vivian
Bose Commission revealed in its find-
ings. You have seen in that Corp-
mission’s report how the Dalmia Jain
concerns had built up their multifa-
rious connections with the administra-
tion resulting in the loss of crores of
crores to the public exchequer and
to the shareholders. We have got here
other reports to show how cOrTup-
tion exists in such high places. But
how do they tackle corruption? Here
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Shri Arjun Arora made certain char-
ges of corruption. Those charges may
be made rightly or wrongly, I am not
going into that. But then this matter
should have been discussed jn Parlia-
ment. It was not discussed. Since
then I have acquainted myself with
the relevant documents. I find that
as many as 90 items he had listed
agamnst one Minister. Is 1t not a matter
which should be discussed in Parlia-
ment? Here an hon. Member had
brought out so many things. If you
want to fight corruption it is neces-
should have been discussed. The
Congress Party may feel very un-
happy about 1t. But I say if you do
want to fight corruption 1t 1s neces-
sary that all such charges, no matter
agamst whom, when they arc grought
up by a responsible Member of Parlia-
ment, should be publicly discussed on
the floor of the House Therefore I
think when you do not discuss such
things when serious charges are made
by a Member of the ruling party and
&hen they are even submitted to the
Prime Minister, charges containing
evidence, containing facts and figures,
if there 15 no discussion of such things
but there is hush hush, then I do not
know what example you are setting
before the nation. There are two
things here. One 1s that the persons
concerned may be found guilty. The
cother is that they may not be guilty.
If they are not guilty then the person
making the charges would be put to
difficulty. The others will be vindi-
cated. On the other hand, if the
charges have substance and are true,
then the matter should be pursued
in order to find out all the ratifica-
tions and to punish the people con-
cerned and plug the loopholes so that
there 15 no repetition of the thing.
But nothing of the kind we are doing.
Mr. Vice-Chairman, therefore 1 say,
fet us start with the Ministers.

THE VICE-CHAIRMAN: (SHRI M.
P. BHARGAVA): Mr. Gupta, you have
taken fifteen minutes,

SHRI BHUPESH GUPTA- Fifteen
minuteg only? One five?
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THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): Yes.

SHRI BHUPESH GUPTA: That is

nothing much. Anyway, I am finish-
ing.

Mi Vice-Chairman, my hon. friend
here suggested that Mmnisters should
be included in this definition of “pub-
lic servant”. The Minister has given
an assurance. But why not put 1t
1n the defimition and say 1t in the
clause that a member of a Council
of Mimsters will also be a public
servant? Why nol do 1t now instead of
leaving it for interpretation by courts?
As Shrimati Yashoda Reddy pounted
out, one Full Bench may say that a
Minister 1s included and another Full
Bench may say that a Minister 1s not
included. Therefore, why leave out
Ministers here? As far as Minsters
are concerned, I know there are some
honourable people among them, But
there are the others also It i1s not as
if they are all taking bribe. That 1s
not the only way in which there is

corruption Tnat 1s a very pri-
mitive way of looking at
5 p.M, co:ruption. We are not

Living 1n the Moghul days
that corruption is to be under-
stood 1n terms of bribe-giving and
bribe-taking, Corruption may well
be that the Minlster’s son is employed
and given a very high salary out of
all proportion to his qualifications,
corruption may well be that the Min-
ster’s very close relatives are on
the Board of Directors of companies,
corruption may well be that Minis-
ters’ wives cease to be nurses, if they
were nurses, and become Managing
Directors Of companies; corruption
may well be that the Minister's wife
suddenly comes within the category
of low income group and is allotted
houses meant for the low income
group people as happened in Andhra
Pradesh. These are corruption. Cor-
ruption may be that certain Minis-
ters get certain favours in different
other ways. These are all sources
of corruption I do not say that every
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Minister is of that type; I do not
say that every Minister takes bribe.
That is not the way.

Today things are developing and
vou can benefit the Ministers’ families.
If the Minister is connected with any
business, you can help the Minister’s
business, Mr. Vice-Chairman, is it
not a fact—it was reported in the
newspapers also—that some sons of
Ministers have become  multi-
millionaires overnight in 3 matter of
five years or ten years? These are
stated facts and these have not been
disputed. Now, tell me how one can
become a multimillionaire if he pays
income-tax properly because the in-
come-tax at the higaest level comes to
about 75 per cen.. It is not possible
for any Indian to become within ten
vears a multi-mil.ionaire wnen he did
not have much funds in his posses-
sion, It is just not possible. Econo-
mists and other income-tax officials
have pointed out that in the process
of making big income if one pays his
income-tax, he cannot become a
multi-millionaire within ten  years’
time. Yet we find that some Minis-
ters’ sons are known to have amassed
cnormous fortunes and become muiti-
millionaires. How is 1t possible?
There should be an investigation into
this. Here it is not a question of
going to a court of law and settling
the issue; this question should be
settled in public life in Parliament
through discussion so that we come
io a reasonable conclusion as to
whether the wealth that a particular
gentleman enjoys is warranted by his
qualifications and whether it is pos-
sible 10 amass that wealth within the
period it has been earned. We do
not do such things at all. We just
make charges and others listen to
them. If you are strong you ran
ignore it but in public interest you
must go into these cases because this
demoralises. If somebody hears that
Mr. Bhupesh Gupta has become a
millionaire in the course of his being
a2 Member of Parliament within fifteen
years’ time, would it not demoralise
the supporters of Mr. Bhupesh
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Gupta? Would it not create confu-
sion in public mind? Would it not
put him under suspicion? Would it
not become a matter of grave concern
in the party to which he belongs?
Certainly it will be. It applies to the
Congress Party as well; even more
so because they are the ruling party
and they are in a position to distri-
bute favours; they are in a position
to distribute licences and so on. Take
the case of these licences, Do I
understand that Birlas got these
licences without all kinds of corrupt
practices? Surely the licences have
been bought illegally; moneys have
been paid for them. Mr. Vice-Chair-
man, I will tell you how it is done.

THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAvA: Mr. Bhupesh
Gupta, I haye allowed ten minutes to
other speakers but you have taken
nearly twenty.

SHRI BHUPESH GUPTA: I am
finishing.

Take the case of the family of the
Nawab of Rampur. It is a princely
family, 1 am in possession of all
the details. It has got heirloom,
jewels and other fhings are there. 1
understand that about Rs. 2 trores
worth of heirlooy is there. Accord-
mg to my information which the
Finance Minister knows also—because
both of us have got the copies of the
document and he is investigating into
it—we are told that in collusion with
some officials the things are being
changed. Some of the things are
being sold also. You cannot sell the
heirloom unless you pay wealth tax
on it since 1956 but it is happening
now. The pearls and diamonds are
being removed and replaced by other
things. 'That is the position, Now
I tell you that the Home Ministry is
supposed not only to be told about
that but the Home Ministry knows it
is being done but yet it is not doing
anything, Under the Agreement with
the Princes, the Princes are only ex-
pected to inform the Home Ministry
where the heirloom is kept. How it



§505 Anti-Cooruption Lews

[Shr1 Bhupesh Gupta.]

is kept, whether any changes are tak-
ing place, whether the diamonds are
being replaced by some other inferior
quality stones, nothing of the kind is
known. This is just one example I
have given I do not wish to say
many more things. Everybody knows
what has happened to the Nizam
Trust; everybody knows that the
Birla Trusts are sources of corruption
with which many people are involv-
ed.

Before I sit down, I want to telll
you one more thing. How is it that
some of the 1.C.S. officers immediate-
ly after their retirement get employ-
ment in the big business houses?
Take the case of Mr, B. K. Kaul,
rather Lieut.-Gen. Kaul. According
to his own admission, he never knew
Mr. Teja, Suddenly Mr. Teja wrote to
him a letter, according to him, giv-
ing, him an appointment on a salary
of Rs. 8000 basic pay. Am I tg be-
lieve it is like that? Therefore it is
quite clear that when these officials,
Secretaries, 1.C.S. and [LA.S. officers—
not all of them but some of them—
are in office they are in collusion
with the big business and after their
retirement as a matter of routine
they are given high comployment.
Where is your Secretary-General of
the External Affairs Ministry? Where
are the other big officials of the South
and North Block? Some of them
today are Managing Directors or
Chairman of the Board of Directors.
It follows therefore that they have
been maintaining connection and it
is a kind of quid pro quo for the ser-
vices they rendered to the big busi-
ness during their tenure of office
Secretaries of the Government vof
India and Joint Secretaries have been
rewarded with such positions in com-~
panies, corporations and so on.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is time to
wind up.

SHRI BHUPESH GUPTA: 1 do

not wish to say anything more. As
far as corruption is concerned, the
Congress people are responsible for
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; it.  And, Mr. Vice-Chairman, since-
I am on this subjéct, I stil demand
that Mr. Arjun Arora’s letter should
| be discussed. I have gone through it
’ and for the life of me I cannot bring
| myself to think that it has nothing
| to do with corruption, malpractice or
integraty of character. Ninety items
are mentioned in one case and six or
seven major items are mentioned in
another case. Mr. Arjun Arora seems
to have submitted to the Prime Min-
ister a questionnaire in which he has
asked her to investigate many things
Shri Madhu Limaye has pead this
letter and we have taken pains to
study it. I can tell you that prima
facie there is a case for proper in-
vestigation by a competent investigat-
ing authority. If we do not evemr
undertake such an investigation on
the basis of so authenticated a docu-
ment that has come from Mr. Arjun
Arora, I think it is useless to tell the
nation that this Congress Government
is going, to fight corruption. It is
equally useless to amend the law
because it will only look as if we want
to put up a kind of false show while
we intend to do nothing, but anyhow
we intend to Shield ang maintain
corruption in high places including
the Central Cabinet of the Govern-

i ment of the Union of India.

DR. ANUp SINGH: May I ask the
hon. Member whether he realises
that his disclosure in Parliament that
the Nawab of Rampur family is busy
disposing of the heirloom under cam-
ouflage at a time when the Home
Ministry is seizeq of the problem will
encourage them to dispose them of
much quicker than they would other-
wise have done it?

SHRI BHUPESH GUPTA: I would
not have said; I was keeping it. But
I had a question replied to by the
Finance Minister, It was a written
question There he said that he
was investigating. At least the Ram-
pur family knows that much. There
is no doubt about it. I know they

are taking steps. It is quite right
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that they shoulg have taken steps as
soon as the document reached them.
Mr. Vice-Chairman, I have got the
copy of the document with me. In
the document they have detailed
everything and it is dated some
months ago. It had reached the
Home Minister anq some Members of
Parliament; only some

THE VICE-CHAIRMAN (SHRI
M, P. BHARGAVA):" That will do.
Shri Gulam Nabi Untoo. One minute.
Since hon, Members are very eager
to have full time for the debate on
international affairs tomorrow, I hope
they will sit a little longer ang finish
the Bill taday.

SHRI A. M. TARIQ (Jammu and
Kashmir): There will not be more
than three hours available.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You should be
here when things are discussed.

SHRI A. M. TARIQ: I said there
will not be more than three hours.

THE VICE-CHAIRMAN (SHRI
M., P. BHARGAVA): Absentee-Mem-
bers cannot be helped,

SHRI RAJNARAIN: You must obey
the Chair.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Untoo, you
start.

SHRI GULAM NABI UNTOO
(Jammu and Kashmir): Mr. Vice-
Chairman, the Bill under discussion
is the anti-corruption law.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, the Rampur docu-
ment was dated the 27th.

SHRI GULAM NABI UNTOO. The
Bill under discussion is the anti-
corruption law, to ameng the Act of
1947. The amendment shows that the
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Government is serious to plug the
holes of corruption possible any-
where under the Act. Corruption is
a social evil ang it has to be looked
into as a socio-economic problem.
Hon. Members who spoke in the
House are of opinion that there can-
not be two opinions about it that
corruption is rampant, whethey it be
in the administration, whether it be
in public life, whether it be in big
business or whether it be among the
contractors. When one traces out the
history of corruption, one can reason-
ably locate it and find various factors
responsible for it. One of the main
factors responsible for corruption is
the widening gap in the incomes of
people who cannot afforq to live
within the limits they have been
provided with. The society in which
we live is a democratic socialistic
society and we aspire to create such
a society. 'When we blame public
servants ang businessmen foy corrup-
tion, we forget that in our society
neither the businessman nor the pub-
lic servant is answerable to the
common man for corruption. In a
democratic society, the most responsi-
ble community before the public are
the public men who enter public life,
those who work in the various poli-
tical parties. The nucleus of this
democratic society is the number of
people who have entered the various
political parties as public men and it
is entirely the responsibility of pub-
lic men. They can give a check or
brake to corruption which is pre-
valent in our society at present. To’
blame, the society for corruption is
not the right course. It is not the
right method of fighting out corrup-
tion. If we honestly believe that we
shoulg fight out corruption, we should
not raise our fingers against public
servants or big businessmen. Rather
we should look into ourselves. By
‘ourselves’ I mean particularly those
who have entered Legislatures, who
have entered Parliament, to which-
ever party they may belong. Unless
they are honest about it unless they
take a vow to live within the means
they have been provided with and
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observe restraint and austerity in their
public ang private life, so as to
enable them to feel just hike the
common man in the field or factory,
it is not possible for them, those who
are responsible for framing legisla-
tion or implementing legislation to
really fight out corruption. We
should look into our own life.

I feel that for the corruption which
is prevalent at present, the most res-
ponsible community is those who are
in the political parties. This parti-
cular community is responsible be-
fore the public. Unless they fight it
out within their own circle, within
their own public life and private life,
it is not possible for them to know
what actually the common man, the
man in the street, the man in the
field or factory feels about it. 1 think
that to fight out corruption, the best
course is that we should try to live
within the means that we have been
provided with. We shoulq try to
start an intensive movement to fight
and expose those who are known as
ecorrupt in public life. Till then we
cannot succeed in fighting corruption
It has be¢n rightly said by a great
man that those who undertake such
movements, wise independent and
clear-sighted men are very near to
death. Men of broad knowledge,
sharp discrimination and extensive
capacity always endanger their lives
because they reveal the evils of others.
Unless we in public life are ready to
undertake and bear this risk of ex-
posing those who are in high office
or expose those who live a comfort-
able life, a luxurious life, which is
not available to the common man, it
is not possible for us to stop corrup-
tion in our society. It it not the
common man who is corrupt. The
man responsible for corruption is the
man who is answerable for the com-
mon man, ie., the man who has
entered public life. We should praise,
we should give every protection and
we should encourage those elements
in political parties, to whichever
party they may belong, to come
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forward with graphic pictures or
disclosures of certain big business or
individuals who hdlg high offices. I
feel that it is the only way we can
fight corruption. We ourselves, who
work in Legislatures and other forums
and we who draw our remuneration
from the public exchequer, should
take a vow to fight corruption at every
level, inside as well outside Parlia-
ment.

Sir, in the situation in which we
find ourselves the present law on
anti-corruption is not sufficient to
bring to book those who are really
responsible for corruption, that is,
those who are holding high offices as
public men. Therefore, a comprehen-
sive and exhaustive law should be
brought in the House which can cover
all those who draw from the public
exchequer and work as public men,
such as Members of the Legislatures
and Parliament and those of the auto-
nomous bodies, and they should also
stand trial whenever they are charged
or accuseq of any corrupt practices.

Y TSy ATOTaer ; ST, T . L

oY 77 N@T (ITTIRW ) W,
o O faaeq § awaraae T § F7
g1 TSATAAT SHTEATR L L

sy e ¢ wq19 fAdeT #46
qr ¥ 9 G FW, WI AR

gfe 1

# zq fagg ox oW ¥ @ 0 a9
WY IS FC TN § [ GEg ewA
Y TS 9T ¥ wfaa & qvara § 59
g FE Al WAT AT ITH JIIAG
g% @ g oA & fr sgin—fegEt
YA arfgar agt 12T f—sT F O
a1 ST g qqT8, 97 TE1 Fal, Al ¥~
T A AT ITFARNA o T Fg {
A, IEMTHTT AR a1 Sqa! fAaFear & |

IqEATER () WEEIY NER
AW ): T A A WA TAT A



5511 Anti-Corruption Laws

Y TRAREAW © Fg AT FACW
moEr FEIivEas fww g, w0 gma
afeg Farkyd ..

SqErad (7 wgiEiR g4
wiT) ¢ 188 & 707 9fgT

Y TIAFTT ;9 G4 93 § | gAA
afgg F I Arara FEr A ST H
g agl & I fasworat Sifwiq

77 AT AT WETFLAFAT
fF ¥FO F AITH A1 E vawr Nefeg
¥ farer fogr s

Y AR
ez § 1

fau gw fFad

(Interruption)

THE VICE-CHAIRMAN
M. P. BHARGAVA):
the direction.

(SHRI
I have given
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SHRI VIDYA CHARAN SHUKLA:
Sir, this is rather unfair on the part
of the hon. Member to bring in any
such letter which casts personal as-
persion on any other Member of
either this House or that House.
According to the rules of procedure,
proper notice should be given and
then it should be brought forth. I
personally feel that within the scope
of the discussion on this amending
Bill this would not come.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You should
avoid reading out from the letter. If
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you have to say anything, you can
say in your own way, Please do not
read the letter.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I shall not

allow it to be placed on the Table,

SHRI BHUPESH GUPTA: On a
point of order. I think you are right,
to some extent you may be right.
Then you shoulg follow the other
House. You shoulg have a look at it.
After that you decide. I hope you
will follow the same thing, you will
follow the same principle as the other
House has followed, the Speaker. 1
have got here

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I am guided by
the rules and decisions of this House.
The Chair has given a ruling that
such papers will not be placed om
the Table of the House, and I adhere
to that.

SHRI NIREN GHOSH (West Ben-
gal): You go through it

SHRI BHUPESH GUPTA: Why?
On a point of order. Your ruling
certainly is final. You have given the
ruling. You have given the ruling
that it should not be laid on the
Table of the House, just as the
Speaker of the other House gave the
ruling. For the present I may not
agree with it, but I submit, I reqest
you to follow the other House now
for a minute. You follow your prin-
ciple, I am in entire agreement with
you when ‘you say you will go by
the rules of this House not the other
House. I say follow the other House.
What is that? When this has been
cited in this manner, you have not
alloweqd it to be laig on the Table of
this House. You have a look at it
yourself, that is to say, I would re-
quest you to ask for this, and I ask
Mr. Rajnarain to give it to ‘you; you
have a look at it and see. (Interrup-
tion). 1 am submitting to your ruling.
1 am submitting fully, one hundred
per cent, to your ruling. All I say is,
a Judge can be asked to reconsider
his judgment. I am not asking you
to do it here and now. I am saying
you ask for it, you take this lettsr,
and then you see it.
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Having gone through this letter which
should be enlightening to you as it has
been enlightening for many of us. you
may consider as to whether the ruling
that you have given calls for revision.
This is all I am asking, You may re-
consider. 1 am saying that after you
have given a ruling that it should not
be laid on the .Table of the House,
you muaintain the ruling you have
given. All I am saying, Mr. Vice-
Chairman, is when things arise in this
House, we quote May’s Parliamentary
Practice; we refer to the House of
Commons. We are not guided by the
House of Commons. But we do refer
to them as representing certain con-
ventions and usages in parliamentary
practice. Now. if we can go ten thou-
sand miles away to England, to West-
minister to quote something from
there, cannot we go across the Central
Hall to quote something? 1 cannot
understand it; I cannot simply under-
stand it. Therefore

SHRI CHANDRA SHEKHAR: May
I ask him one question. Moscow is
nearer than London. Should we go
and adopt the practices of the Moscow
Communist Party (Interruptions).

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Order please,
Not too many Members at a time.

SHRI CHANDRA SHEKHAR: My
contention is this, I do not know what
Mr. Rajnarain is reading from., He has
got that letter or doucment, I donot
know which, But whatever Mr. Arjun
Arora has written, he has written to
the Teader of the Congress Party. It is
an internal matter between a member
uf the party and the leader of the
party. 1 say that Mr. Bhupesh Gupta
will never like me to read a letter
which he has written to Mr. Dange or
i0 any other person of his own party.
S0, this question does not arise and I

fequest you, Sir not to reconsider it, }
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SHRI LOKANATH MISRA: In the
context of what Mr. Bhupesh Gupta
has submitted, I have also a submis-
sion to make, When our House takes
a certain decision or when the Presi-
ding Officer of our House takes a de-
cision either to allow something to be
laid on the Table of our House or not

to be laid and when the other
House takes a different decision,
we are at a disadvantage. In the

case of the CBI Report, 1 was prevent-
ed from placing it on the Table of the
House while the other House allowed
it to be placed on the Table of that
House. Naturally, this discrimination
or this difference should not be there
between the two Houses (Interrup-
tions). ,

SHRI RAJENDRA PRATAP SINHA
(Bihar): Sir, on a point of order.

SHRI LOKANATH MISRA: I am
making a submission to the Chair.
What is there to raise a point of order
now?

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA): Let us be brief.

SHRI LOKANATH MISRA: What I
intend to say is that the Members of
this House should also have the same
facilities as the Members of the other
House enjoy. Or else what happens
is this, Even in gpite of my thousand
endeavours, when I failed to place a
document on the Table of the House,
somebody else places the saime docu-
ment -on the Table of the other House.
That is the difference. So, to minimise
this difference, if something could be
thought of, if there is some sort of
arrangement, then it would be much
better.

SHR] RAJENDRA PRATAP SINHA:
Sir . . .

1

THE VICE-CHAIRMAN (SHRI

M, P. BHARGAVA): Please come to
the point of order.
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SHRI RAJENDRA PRATAP SINHA:
I am coming strictly to the point of
order. You have given a ruling. Now,
under the Rules of Procedure, the rul-
ing of the Chair cannot be discussed.
But under what rule of the Procedure
are you allowing your own ruling to
be discussed?

THE VICE-CHAIRMAN
M. P. BHARGAVA):
ing a suggestion.

(SHRI
They are mak-

SHRI RAJENDRA PRATAP SINHA:
You have allowed that discussion
which, I think, Sir, is out of order,
You should not have allowed it. (In-
terruptions). I have every right to
point out what the procedure is. In
the form and garb of a submission,
what they are doing is nothing but to
discuss your ruling on this point.

One thing about what the hon. Mem-
ber says about facilities. There is no
question of facilities, All the Mem-
bers enjoy the same facilities whether
they are iIn that House or in this
House. And we are mot here discuss-
ing the facilities; we are discussing the
procedure of our own House, We
have our own procedure and the other
House has 1ts own procedure. It is
not always necessary that the proce-
dures of both the Houses should tally,
(Interruptions) Yes, 1t 13 so Refer to
May’s Parliamentary Practice. The
procedures, the functioning, the work-
ing of the House of Commons is quite
different from those of the House of
Lords. (Interruptions). We are there-
fore perfectly justified in having two
conventions and two procedures. It is
for the other House to follow our pro-
cedure. I would ask : Why not the
other House follow this procedure not
to permit any irrelevant paper ...

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr Sinha, let us
confine ourselves to our House.

SHR]I RAJENDRA PRATAP SINHA:
Quite right. That is what I want to
say. What T submit is that we must
stick to our gwn conventions and we
should expect the other House to fol-
low our convention and not permit

[RAJYA SABHA]
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such papers to be laid on the Table.
Let us not be guided by that very
fact, that the other House has done
it.

Then there is one more point, 1
would alsp submit

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I am afraid,
under a point of order you are mak-
ing a speech, What is the point of
order? Let me understand it. This
practice of raising points of order and
making a speech must stop.

SHRI RAJENDRA PRATAP SINHA:
I am making a submission. The hon.
Member should not be permitted to
read out from such letters

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA): Well, I have already
given a ruling that he shall not read

SHR] NIREN GHOSH: Sir, if 2
Member is prepared to authenticate a
document

THE VICE-CHAIRMAN (SHRI
M. P BHARGAVA): That I shall not
ruling and I do not want to hear any-
thing on that, Mr. Rajnarain.

SHRI BHUPESH GUPTA: Whatis
that ruling?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That I shall not
allow any paper to be placed here.

SHRI NIREN GHOSH: “Any paper
to be placed here”—that is another
thing, I am raising a question for
your consideration.

THE VICE-CHAIRMAN (SHRI

M. P, BHARGAVA): Mr
Niren Ghosh please resume Yyour
seat. You were not present in the

House, This question has been raised
a number of times. The Chair has
given its ruling and I see no ?eason
why that ruling should be revised.

Mr, Rajnarain, please continue your
speech.

SHRI NIREN GHOSH: Sir, .I am
making another point, not relating to
this,
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THE VICE-CHAIRMAN (SHRI
M P BHARGAVA) All that has been
considered

Mr Rajnarain

St THATTRAN »0FA, §Fag 7997
g qrEAT, AT AT TAR GEATT, AR
@y ge, ¥ ag 777 @y g fw sy
AT FAST FT 9 T JoF AAT F
feraT T qr At S AT AT I o IqE
TH gEd W TGS H AUIHA A FF WA
T, g7 F agt 941 91, 9 94T T8 A
FWT AT AGT I3 AT, 7T, faaes #T
Mo Isr A Ha9s & gqeaey |

JraweEd (W1 AEET gaE
WEE) A AR, S Aqre
IBTAT I AAT AT QT ¥, @71 fewreq
gy ga fee @axg v 9™ Ffer
AT FAAT T A€ AT

N AHAACTAN JT =2 HqTH

ATST § 1 | ST GAT I | g ATEE
ATE ATET 2 | Ican quote | AT

wRef® TmTIIw gwvam oS
oy sAfem & @ S s qvar &y

¥
Q

“Some time back, Shri Arjun
Arora while addressing a meeting
of the Congress Parhamentary Party,
made a general statement to the
effect that some Central Ministers
‘were 1n the pay of the Birlas This
statement nawmally attracted the
attention of the House”

THE  VICE-CHAIRMAN
M P BHARGAVA)
veading from?

(SHRI1
What are you

S URAATT@N FHTL T2 § F4T9
qET AT FITE T 4T S FI 9T 7GT
Z

SHR]I RAJENDRA PRATAP SINHA:
What for?

SHRI RAJNARAIN. Don’t talk rub-
bish

908 RS—9
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“I requested Shr1 Arora to specify
the allegations and the evidence
bearing on them He told me that
the Ministers he had 1n mind were
Shri Satya Narayan Sinha and Shri
K C Pant Subsequently, he sent
me some notes concerning them”

5 AL FAST 7 T HAT FT F9
AEA AF , qg TIW AAT T ITET T
FET | AT SH A HT FTIT AT I & |
ga faegdr gAeTs’EeS @ AW, qwH
qiaTRedr Tgfy ¥ warfas fF sw
A1EH 1 FH qIT A1 A1 § W AT ¥
IET ¥ 3A ARE ¥ T q41 F
FifF gare fzamr w 3@ W @
FgAle T 7 fF A o f
fraT s I | € sEfaa gw
®d g fF oM & W o g,
what 15 corruption? | fa et it S9EY
qg & IY FEAT A AT AV FAT I HLIA
TEY & w1, S, TR A FET AR

“ I have gone nto this

material 1n  consultation  with
my colleagues, the Deputy Prime

Minister,  the Home  Minister
and the Minister of External
Affairs They have carefully
examined the material made

available to me together with  the
written statements of Shri Sinha and
Shri Pant

The Deputy Prime Minister, the
Home Minister and Shri Chagla have
come to the conclusion that the
allegations made have not been
substantiated They are convine-
ed ”

Just see the fun—‘“they are convine-
edﬂ-

“ that their examination
of the material has revealed
nothing relating to the con-
duct of Shr1 Sinha and Shn

Pant which can be regarded as
inconsistent with their integrity and
honour as Ministers of Govern-
ment I am in entire agreement
with this conclusion”
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THE VICE-CHAIRMAN: (SHRI
M. P. BHARGAVA)- Rajnarainji, are
you raising your point of order?

Y TR AT © GUTT TEee AT

g g 2 fF wam wH N ¥ ug
gfag fea—swg mivamared srg

qref # Afewr ¥ F—FF 77 T
®1E AT AGY 3, TT GSA FY ONEA F

Fry IS W EH F; THW AAT A
Q@ wqw fFar @ fF i T Ak
IITHFIE AR AN § 1 F;TT AT
qE AT AT AVIT T G AT Koy
I gfTaT Sudsd g WX I8 § &%
IR 2, HCUA F AT §, TIX 9L F
FETAIT F FTSA & qF F9T G F AT
I AN A1 T4 AN F oAt q
FAFry F afg TEAT ARy & 7
gaT QT feqare g Y 98 Seaey
HIT qAIT  WAT FT TAT g qET
HR A AgEE F#r fGeawfa
AT ) MY EW R A 3 fE oS
R A Y GG & AW @ | WY
fa a< g wfgun 7 fogm w3 feetiom
fem fr oy ag @Y & AT AT g,
% faqu gag gAra fawstfusre @
figee o1; a8 A TET AT F7 TEee
TR a1 | AT g 9t A S
Tars, o 9ven AR g fafee &
TR Y FE A IA AR 7 TAT qGHY
F AT & A ST F A MY
FIAGT FT AT SFN BEAT AT IH F
ar ﬁ-mmqu (Interruption)
gafed, sfwq & qodr g fx fard waft
¥ ¢ 7 trfvaa =71 & 927 & uw geAr-
frq e g O A AT fF 39
wEF A OF FUAT @Y HIT IF 9T
fagemsh Y uw aw g = fawr
I AT & qEET o |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr, l.ainarain,
you are gomg on reading. | «m ask-

ing you whether you have finished
your point of order.

[ RAJYA SABHA]

(Amdt) Bull, 1967 5522

HY TAAREY ;g7 odr ¥ U
9IET F AET FT @ g\ 5w
g e E AT dfqe Ag 2}
fF o & T ¥ ARAT T FF
o S Are goam w2 fear narar s°
Ale ¥ 5@ T AW ¥ fF i
TG F = G&F § WL AGT 99 2,
FF IO WY F WTEA IS T91
g T g Wiy ag gewfas aga
F g & 9 f5ft swfm & aafemma
e ¥ Hraafuyg T8 & A
OFT FTAT JaaT AT qOT S5
AT g 7

JqEaTEast (M wEEiT SEE
A ). F qge & AT FTFE AH F
fF i AR AR & qE FE A
g ofe wmug T 9@T 0 AR
AT [OAT AT I T

Y T FF FF FIAT A
TE FLIG & | 599 TE N Sl g
ofre, & %8 T At v gh ow qun foe
¢ frfaamaamraar § & ...

”

Jq@aread (st AFER WA
W) @) fame & o & dre

Wt THATCAO /T KW
gedre fame foam, of oW v &
faar | SN F@T TEHTEW F qTE
ST #eX & | Q1 I § SATRT gHAT
fST 1 q7 Iq T 7gT qF @7 & fw g
ar A fagar ® S owww wely W
g Al & adreE dgay § WY
i g, 7 gA fagear f Ry 9——ag
FAT FCUAA TG g § AT AT G

& S ATE ¥ TG qE IqAT A7
2 fo oft qATEN A9 7 A2E UE dAede
F UF FIGE F AT AT OE 1 FA
FT@N F JAEA F 7A@
fagar @ g | AN I F HWT
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At fgg it &0 7 fagomi &
fegeae A deam & weqe W
A JAEAWF A FT I A & |
A ot Qo TFo fagr  ama ¥ 79 32
g T AZ FIOA F ArA ST Agr 27

SHRI VIDYA CHARAN SHUKLA:
On a point of order, Sir. I would
respectfully submit to the hon. Mem-
ber not to bring these personal char-
ges on Ministers, without notice, in
this debate I had submitted to you
earlier also that in the scope of this
Bill such personal charges cannot be
made. It would be completely out
of order to make such persona. char-
ges during this debate I would like
to submit, through you, to the hon-
ourable Member to desist from it. He
can find other opportunities. He can
follow the Rules of Procedure and do
according to it, if he likes. I do not
object to his allegations, But he
should do it according to the Rules
which have been laid down for this
purpose. 1 would like to have your
clear directions on this,

SHRI BHUPESH GUPTA: Mr
Vice-Chairman, you have been long in
this House. I can understand the
discomfiture of the Government for
their own reasons, that charges should
not be made against Ministers. As
you know, charges are made against
Ministers. Things are said about Mi-
nisters so long as the hon. Member
believes that what he is saying 1s to
the best of his knowledge correct.
Parliamentary conventions and the
Rules of our House say that he can
say such things. Only on the ground
of irrelevency or on the ground of
something coming within the mischief
of the rules of the House you can
disallow them. You can disallow them
if they are defamatory. It is not a
question of personal charges. We are
discussing the Bill on anti-corruption.
Others have spoken. We have spo-
ken about other people also. Here if
an hon. Member wants to say some-
thing about a Minister in order to
substantiate his case, that there is
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corruption in high places—he may or
may npt be correct—but certainly
that does not violate Parliamentary
rules. I do not know why the Gov-
ernment is so shy of facing charges.

SHRI VIDYA CHARAN SHUKLA:
We are not shy at all.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, we are more aggriev-
ed. He says that he is making the
statement on the basis of g document
written to the Prime Minister which
he believes to be true. Mr. Arjun
Arora jg sitting in this House, If
he is stating something which is false,
he can get up and say that he never
sent such a letter to the Prime Minis-
ter. The fact that he does not ob-
ject is g clear, convineing proof that
what Mr. Rajnarain says as having
been written by Mr. Arjun Arora is
absolutely true.

—Therefore, Mr. Vice-Chairman, he is
not only making charges. He is say-
g something on the basis ©of an
evidence which can be attested here,
right now. Mr. Vice-Chairman, you
have said that this should not be
laid on the Table of the House. We
have submitted to your ruling. But

is it like that that nobody can say
anything against Ministers? You can
say anything about others. We dis-

cussed Birlas and said so many things
against them. But when jt comes to
Ministers we cannot say anything. 1
do not know what will happen to
our Parliamentary Institution.

Sir, Ministers should be an open
book. They should be open to public
criticism more than anybody else in
the country. They should give a
lead. And it is not a private docu-
ment, The very fact that the Prime
Minister dealt with this document by
way of answering questions in this
Houge shows that thig document comes
within the competence of the rules of
this House. It is not a private letter
which is left within the domain of
private relations. We brought this do-
cument within the scope of parlia-
mentary interpellations by the Prime
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[Shri Bhupesh Gupta ]
Minister She first referred the mat-
ter to a Cabinet Sub-committee 1In
that Sub-committee there wag no
other Member except Cabinet Mem-
bers Secondly, when she agreed, a
Question was admitted She answered
the Question and she has made a
statement Now Mr Rajnarain wants
to say something Mr Vice-Chairman,
this 1s not the way to fight corruption
or to be wvigillant against corruption
Then the Mimister is not absolutely
right on the point of procedure I say
he 1s doing a public duty I am not
concerned with privilege and  othet
things Mr Rajnarain ;s very fond of
privilege mofions I gm not so fond of
1t But certainly he can speak on
the basis of some important document

Not only that he 1s reading some-
thing in Hind: quite clearly He has
translated this thing He 15 making
his speech and indicating to the House
the relevant extracts of the docu-
ment I hope the House will kindly
bear with him Sir, the more you
resist this thing, the more suspicion
gatherg in public mind

Mr Vice-Chairman, I am  taking
very serioug exception to the hon
Minister’s objection We shall be
reading this document, perhaps, in the
newspapers But, w« Members are
not given the gpportunity of knowing
about 1t 1n the House

THE VICE-CHAIRMAN
P BHARGAVA) Mr
Gupta

SHRI BHUPESH GUPTA I am
finishing A Member of the House has
written the letter and the Prime M:-
nister of the Government has spoken
about 1t 1n this House Ig 1t not an
irony 1if we have to read about this
document 1n some newspapers? This
1s not a very healthy Parhiamentary
practice They can give us an ans-
wel They can tell us what the do-
cument 15 and what the reputation of
this document 15 Let there be a de-
nial or contradiction of the document
and let the people Judge That 18
how the Parhamentary institution
functions.

(SHRI M
Bhupesh

[RAJYA SABHA ]
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SHR]I VIDYA CHARAN SHUKLA
Mr Vice-Chairman, T am not disput-
mg what Mr Bhupesh Gupta 1s say-
ing  He 1s entitled to his opinion I
have only raised this point that if
what the hon Member, Mr Rajnarain,
1S saymng 1s tantamount to making
chargeg against Ministers, and 1f you
uphoid this point, then there are pro-
cedures laid down for making these
charges We do not muind charges
being made Let them make charges
if they so wish, but let them do so
according to the procedures which are
laid down This 1s my only point If
whal he 15 saying 1s tantamount to
making charges against Ministers or
any Member, then they should b=
made 1n the manner prescribed bv
the rules This 1s the only thing
1 am submitting I would like to
hhave a clear direction from you

SHRI BHUPESH GUPTA No
(Interruption).

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA) You continue your
speech, Mr Rajnarain

Y AT =0T, § 37 He2T-
g fdus (@ggs 97 I WG ar
? yaman g fF A ag s ww R fF
T WA fof a3g & 81 & & MY
9% OFA F foaw g fagas feaar
TORY 2, 39 q19 FI I g7 F TG |
AL § TAF] TOC T AGT @A 3
a § Hqoq 99T 95T g1 F AT "OA
FA FT I AET HTM QT | TafC
g7 FgT AEATZ W I F
T o wART A TA AEw A AT
79 F 19 7 IS fgena w1 g 99 {6 37"
S qET F qoAr A1 fomy 0 & wraw
TR qeAT ATEAT g Wl S &, A R 5q
faor % g9 & o safv efie o 3
T ¥ FTA KT A T A 397 Ty
% | o aafyg it ®feT arel w g 3,
% qiiqaTHedr IS T FHIL 3, TEY
afr Tt &1 TeaTHEd /S
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FT YFeT @A AT AFT AT WA §Q
ag §OT ¥ aveale o T ¥ UF maey &
AT WL G SRFEUMT  FT qAEATS
;AT & A/IT AT | FAL FAA T S
A IHET THEE AT AT FW F A
#gT ¥ fF 3% a7 Aqearg A 2—uF
ar #q3 wex w1 Afdma & dweEre A
£ MG AFIFT 98 FI AEATE AV
g ATAE 7 AT A S Avgen g
A FAT AR(E 2 AT 7 T2 & | F;T
qE FTE AL & 7 | A g oA
FLAA E

dfed  smw giIT ATVBO q@T
(AT RA)  FT WT TZ FAATT
fo e aTETAE ...

M VRATCEAN JT GO0 g, 79
q3 ST | A ;R A AHE T

=

g P

Mr. Vice-Chanman, are you allow-
ing him?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): If you are yield-
ing.

SHRI
yielding.

RAJNARAIN: T am not

dfed am graw AreAW w@r: {
HTIY qHAT ATEAT g fF T ag qa st
o1 ® & Fr oferamde &7 Fvae @
g, A A9y T F1S g 3T
FY &, q1 F17 & Fgl w1 feray g 8 7

Y Heo To mEwT (ST FIT)
UAATAE AT QT AT § |

AT TRAATCAN . A FgAT AEAT
g #qY g7 A9 gee & fF ag S ag
F2A 3w R oo A ot 4
S [ATE AT 7T AT A FAT ATEAT
g f 7 frmrg & 7 oF wAAfaE gea-
frar 2, erfas T MTATUE E 1 3W
qeF FT HOY qILA g Y Y, et
Jedy 18 F1 FHY g gQ oY, we
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aret T HFTT g g, et qoftafy ar
fopelt Ao F7 TrAFIT AT T S
AEATE o7 & AV A Sr@ae Afaw wo-
Y& | TE WAV WSETHT F W
AR 2gHY WT FIE @A AIUA
Frg"r Z | (Interruption) =i} Fo Yo
o7 ¥ 08T Fpar 1 o & 7 AT 2 5
wfert aTEt & srrat wEar & fF g e
|TT 2 a7 T8 ° UF qfFT AT AT,
g st & fF ag SRFeT F 93 9%
§ W TR & 99 9T WA g0 99
HAY ST ¥ S/ woAT Ffane i 77 F7 fg-
aur et + F1 fear 7 #nfe 391 fasar
g "oy 2 ) sofan &9 Fgr W w5
ug AT ‘faeem #Y weer 2, faeen
T &1 wEAr 2 1 AT FUH qrEf
HFR AR A G ? AT, ¥ a8 S
=gat § % w wmw a@l § g@v qnr
qEr g ! FAT TG HAT AT FY FH I FY
SAFET A8 A7 fF ¥ fawem sy &
TRAEIE M -GN A TIATE T E® & 7
fer faeem #o1 & ST FRET @ W
I8 TUW AT ST T g wfade #
HEEAT T HTEIN & U a7 I qe-
amar | Ag TF QATEE AT AL §
ECIf-a
P N U A
',7‘) J‘h’,dﬁ
T[s o wwo wfim TR St
T g ]
S TFAEO . gl R | A

g AG] FEdT {6 FHT AT FTE F |

From the very bpeginning the Con-
gress 1s corrupt,

o Gl -pd - <) ot
- aF of
7[5 To TRo AR : 9T ¥ A
il

+I ] Hindi transliteration.
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Y TIERRATCE A T ZAA B2

dwg-#1d a4 qare Al & s
ay (%ﬂ ATeo &o ‘Im) g
ATTEOr S § OF AT JEAT =ATEAT g |
FaT WAHT OF T Fq " g B fae
S FT AT IIAT TS FE G L
ZT q3g &1 OF fasar #71 qontow g5y
Taade & faur & e wroEy ot gawy
qEA FT G2 7

Sy THATCEW © FAAT AT qref
F foar 2, g9% e 4 fom & @ a9 T
fram &1 @RI TV W8T A 98 917
Hrew g1 St =Arfed 6 gwrdt ag v &
%ﬁﬁ'{qﬁﬁ"{ﬁ'go To WHTEHET
IO AW BT T AT w7 e & 0w
afe fx Wi F1 qw we agr R
FTTT AY B9 FEE qET F w7 qiwT §
IET €TF T | BN UK IqH ¥ forq 4
97 ow faerd & foaw 31 qF s
q IFE ... (Interruptions).

Y Ao Fo NATH © TAA| & 7T
UrATEy #T AETR T IFAT A &Y 4G §,
g oY AT ¥ fgars wgrs wev
Traa A wE wE oAg sa @
Sga &1 & faaft 5 o @
R & A e mw modr T
Fe & qarer A Y w & e A
F T F1 71 fegqr war & 7

S THRATIGR : FGT |
ST AEo Ho AT : Fd FINT?

Y AAATAN : TFAA AgT ¥
AR AT § AT A 419 o1 Y E A
AT g I9F 712 K fo@F 1 g7 waeAv &Y
o7 ¥ e & A gt 2aT d v
HAr A 1§ gH OO dew A
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gzad & fr fasm NI A @R go
fret arast F1 Ffga § ot ST g av
ag TAC T §, AT q8 FA FAT T
ot A1 WY F1E arEf ¥ | sfiee, AT A
ag F31 F@gar g f& o 9w 3w
ara FT qAAA § | ITHT g W Ww
2 oraT A1fEA o iq &7 1954 # &2
¥ gor Frerfaes arEff &Y g o€ v
S g T 9% TrEY T G W 4 qrewy
A A F, a9 gy qrEl q, 2o Uw
wFleT AMfgar 7,97 auy & qey v v
o faeer @ Far a1 fF querT =T 2
T =g wifs @ F T Mt
JATAT ATATAS § | FAad A TIY 21
T T AT AT aF (F sraar g
fa'z %% ar aar Y AR ¥ gear A
DTEE ) Fg T FAT IHrST AT
N F e I A W g F
FATH TENT AL FAETy T &
nE 7g ffrm aa € 5 anr ger-
1T Y UFAT ¢ d7 71 AR fog =
g St wrew fafeee & o 9 o
ITN FHTFG (F foA-form w0 &7 A1
st AT AAST A forar & sy wfaqe
q g2T4T 1T |

# AN FZAT A § fF vTwa &
FT AN E ? FIITT FT OF &t e v
g AR & A9F g0 8’ F gertaq
TEE & FZAT 15T § 5 AN @rar gw
1947 ¥ IZA G &, T FILT 37 9ZA
F, I TG FT AT AT Fo@1 @147 fRaar
& AT T 9T F1 Faer & faear &)
Tg AT AT gTAd & | qoF & AT
TN ¥ @ gl g weer 4% |
i F0F F ST & faaw anr &, wfem
qief # foram @Rr & 4w 3w 90 0%
oy F1 F9 fF wroEy faem ¥ ag 7
IIAT FT ATATHT THT GG I T 5
T BT 7S &Y T I AET 7 wAe A
T, A Tg FEAN § AN FEAT F
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g AT g & | F Oy FAT
AT & W 7O A AT
AT EATARIL F AT TFT | i #
TEE AWM ...

ITAATTA (s W A\E
WATT) A HY AT af T oy g
a1 AT A ?

st awArae - W 1§ 39
T TE FFAT ARATE | FIT T AT
FEAT H TR a1 FRAATE | =rw, et
W& Fg A 9R a4 S A qare
Fal & fawr, ag Wz gy fslt Ag
AT, IE AT FIERATE 1 3AY Fogneg
F ATYR T G FELAT BT TF 1@ F1
TR 91 a7 @ 39 X H ey A A
ITH FFHT TET § AT F fRarar | o7
qHA FEAT A TR A (Grerruprion )
1 fe7 ga Aiferd 1 o § g <@g
[ weEY S &7 A7 B zw faw £ aragwe
F T &, 981 A13AT § FF 9% 7gl
e st Y 200 T § TR Fy AT
faat & 1 Far g =it 1 79N 9 @ AT
MWT@'%? F A1aF T ITAT

AEar § w0 welt St § fr
€, & aufeFr o1 @1 § AR oF geifd
S facar & st Qwre #@F fapaarar g
g At T F AR GEavETeie ¥

6p.

HHTT IHHT I 7T AT ATG T, . .

SOl &y D Gl - el - o oy
- MLaw Kol - yu - & bl
T{=t o wmo aifew : 7z faege
Tda 1 9%, o afees |
sft TR A7 § qg ww
Jgar g 6 T 98 FTO F A%
O AT A | & T F A1 FEar §
fr arfexs wgg 98 7 "ew e
o AR dafaw FOogA@ o FAT
a1 #g Qfow i g qmer w1 fifacrs
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U AT | o7 &7 e g% 6 gae A6,
ey gy T2 et & 4 A &
fagem #1 s ¥ ‘eqard e’ ¥ S
s e arax W F11 Og
FIOAF g AT T 7

JaFATETR ( HY WEER TEIE
WRtE) W fad & ST T W R |

W gy R - geems
O By S 5lE b S e
e &S A e aly K Wl
b apal alo  oyiald yoly W
axdly S g dg o &y
b &ilay gl &S gem wlgS Mas
O gt 035 Cle o gai
YU PVR TN V'S FYWIRTEL & RV IV
B edlee by e o £
Ua  loy L ofeld -l LS
2% VWY FORMRER o) B SN RS S £ 1PN
S o il - & Sty Ul
L}'(-’L.' WS & v‘é—’ L PR
§ 2o e S A i Eawyd
i dmmw o = A HaT )
M- Ut R ke ol
wailgas € s d,.:(»l-& eady e
S IR TR N DS FONEE PPN A I
M5 o agr e e 55 Sl
By (w58 Eakaplpe (pl 5l 169
W S X U2y 9> fss LS, o
yafii o8 (el 6 ee 53 Jliagodn 2
te & K e o e Eaail

S
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13g) = e U)S pmdly # eregead
UyS gt s o S el
et M S gmer S pfle
oS el b a8 ke @ gy
asled o 5 g g e
phanr = 2 gk rS 2y € Kle
YRRt O*EL% | Ot u»ﬂ,
ol Al S oS b dele S o
Woe ke B8 0l S el
ch’)’. 5') yhawre - 9B L_,m"" U)“ L"*d’
A B
Laaly oS ) 0 paen e O
erme oS o o el g S
o K e o hlew 8l s
By & g3 aller ol po &S
» L53’ pf & yae By [LRCIVRES
2y ¥ S d...f & gl gam Ay

- @ el o gl ggae at eo

T[Sﬁ To gRo @iivw . faeey argm
I fawe owaEn fSEE aww
AT FT T & SAF7 aHar 7 & fw
ST = AT FFEL AT T qafw
9T W@ ¥ IAF 9 § UF JIET FT oA
g g fF 9w qum § TEw T
¥ O o 9T UF AwaE e
qT HX I TqF 4 7 AAHE  AFY
TAT AT | WERAT SV FFT AT AR F
T agl TF A BIEET  ATgd

4+[ ] Hindi Transliteration.
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3 | gfrgq oY F AT § Ffea g8 Fear
facga gea T § v fadg o
F1 THR qTe® & | Fras et 99 w5
frfrees st 781 o 1 fee o 737
gredt St T I AT IT FHI AT
AL o1 A et S S
FL A AT AR T FAHE FI I9-
ggg  fam ®FAT q=T | ;WX FET gERT
war a1 fegmmm TrgRE wT IEE!
AR T aEE @ oF ‘W FE
gz #ifE awr #E g @&
FATE A7 AR TER G GG T/
w€i 1 fegra aTT Y $8 I BEEH
FEAT TH 3T F AF a4 & (g I
FeQ & dfFT wR g us A &
ZH FUE FE AT IAY FAR ToF
F  aFC & grar & 1 faeevanw
JICET WX AT Al A SAF A
o feY & a9 3T A F Al
FTTTATE | AW QET FEAT A&
g1 1 faeexr TeATTEwr gET gRd
¥ T T U9 F ST 3o qEE 2 |
gad Arfgr & S ama & I-Fr
G Fg WX AL gATT fAs ag %19
g1 % 8w /g w1 a1 7 ag woA fagea
XL AFA I A W AT A
oY 1 FT W R ) ag WY 9T TATE

g1l
gaaareaw  ( #t WEET SqE
wpig) ;- & faae 7 gor w7 ffey

st T icaw s, 2w
EATT T HEE A FTET I |

SHRI RAJINDER PRATAP SINHA:
Sir . . .

oY TeEToUw - oy fee T F
TS FE® A5 ATF, ¢

st Teig ware Fag : gf, 95w

ST AW : F=B7, § 43 rar
| & A AT Ag s A wwer 9w
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SHRI RAJENDRA PRATAP
SINHA: About this matter I would
like to point out that whenever the
high dignitaries of other countries
visited our country, whether it was
Mr. Kosygin that had come or Mr.
Bulganin that had come or Mr. Khru-
schev that had come gr Mr. Eisenho-
wer or the Queen who had come, or
any dignitary of any other country,
each time there wag alwayg a supple-
ment. This is a very good time for
the propaganda of that country’s
point of view in a visiting country.
That is the usual practice of all
countries. Whenever a  dignitary
visits those countries, they take the
opportunity to bring out g special
number of the important dailies.
There is nothing wrong in it and that
1 done everywhere, in every coun-
try.

SHRI I K. GUJRAL: Nothing
personal in it.

SHRI RAJENDRA PRATAP
SINHA: Nothing personal. That is

done here also whenever there is

a visiting dignitary, whether from the !

Communist world or from the non-
Communist world. I do not know what
wrong India has done or our Govern-
ment has done if such g publicity was
done at the time of the visit of our
President or the Prime Minister. As
a matter of fact if it was not done,
I would have charged the Government
of not having utilised the occasion for
doing publicity for our country in
the particular country visited. When-
ever Pandit Jawaharlal Nehru visited
the Soviet Union or America, a spe-
cial, not only an edition of the paper,
was brought out and special booklets
were brought out which have  been
presented to us, to both the Govern-
ments of India and other countries.
This ig the usual practice. I do not
know what is wrong about it.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Wind wup your
speech now in two minutes. You
have taken 20 minutes.

=t TR - gy 20 faaw gw
aafag

[ 22 JUNE 1967 ]
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a0 faagw R ag fF & wvw fug
arfew wge w1 w7 g afEar wa
XA % 320 fqa &1 oo a7 3§
qET ST FEFT TGT T@T | IAFT &1 F
yT 75y alk § Faesray e aer |
What is going on?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You are not in the
Chawr. You are to speak.

S TR AT, AL TS T
a7 T £ g avw g a1 gy
TFa & fAg & ST Fgam

JgaraE (W1 AW SAE
W)  qE | W g A A

Y TRATEAY ;. A, q AT qAF
afeT | 7 iFvEel wE agd WY AT S
g

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): You can address
the Chair.

1 TATTEer ;- A age
FT HEEE % @ wg faun 5 oo
T Faw zfeu o F fow w4 wma
g1, @1 TG S T A7 g g I A
HT AT Fgar g o e g o
F7Z & AV AT qgrgT AT W FEE |
AT ) (i;zzerrupzion) ¥ =g
T FE @ g oAt aifed aww Ao
Fg 8 | W g g fF artE
ATET 7 AT AT qwE & g AN 5
qT F I FA ot fo ATerEIgT
St & A3 gt g A g, ST qeE
#ar g gfewy ot g & sawr ‘@
FATAT AT | AT T FAT A7 JTAOT
¥ fager avgat =7 M ¥ QT AF
‘Tt Zrgvg ¥ fawer fyw w A
g T &9 gar |
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il T e -l - el

-2 ‘.’)*?J \-J' Fham L’DLJ_ J)me

Tt Qo g0 wifew o A gLy
I FAEAT AT S |

q TATLTN 7T, ¥5
|

AT FH =T 73 1

]

B TR L [ N R
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yRawha sol B 'Bdayy &aSlylugSy g7 S
i@l ale gaenn ey
J JPRTOWS S B & USSR PRI PTSX U
Wb b Je&¢${ e s e S
et gyl 2diln & yeel ¢ Al
ee L&)

uén df wo.;tj L} ”’

L5 Ui gﬁﬁl‘.élﬁpu

“We welcome the President of Cze~
choslovakia on behalf of these con-
+cerns’.

o o - @ edmd b S e
S oae ofyel o Un )l
ol e el o gan 358 gk
o u,_,{a‘l ¥ A 21 ¥l 38 ¥
- Llysea pa e 535 Sl gaiie g

,1....\. r.‘)".z ‘JQ.Q L‘.\-}f &3:,.!,&3 ’A& ,g’ j

& Jf @M JS & yi A8 40
"S HJ—J ”’ ‘__!.lgp A O xJS ’?’i
- e DulpeS Of ShpyS coeye
st To umo aifew : wlt agr

qrg A | IFET fEar £ Sd@d A
taffeex . amw STdw =,

aay gF @0 qr % Fax &=

T 7g — woiRfwrs o awatse |

11 ~] Hindj transliteration.
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fag—s=gin ‘Tfeaw wwEwE S
‘T M F0EAT X AveiiRe fRewrert om
‘We welcome the President of Cze-
choslovakia on behalf of these con-
cerns.
fsad arg o g1 TV A ¥
e fazan st st & 718 F10-
TR F & AT FAATCEHT & ITFT F1S 797
T T g Al IR ag A e’
T BUATET | AT GI-F-EGIFAT HIT 6y
srga fafaee 3 o @ wooF fao @
IS A A% (9T @ Far gw gL gl
qrrAt fEzaq F3 MNT AGH qIFRT
FG WG FTALY AT 1]

Y AT - MY w5 Ay

| HETE A IAAT E gAI WHET @Th

g At | § adr g @ § 5 faswn agw
¥ R AT AT g I {IE
¥F & freqa § @9 = it g
faqrma & & & AT qar faam @ £
In faar? fag-mar M)

QF WAEAT 3w | B A |

Y TTARITA © F1T 7 F47 ez A
w1 ST 7 ag Fveww € ar 7
arfer aed gETd ATy #Y ag T W@
& &1 T A g eI WAL TAAT TNARE
gt A fF 57 98 U ag ®en 7t fgema
T AT St FEAT & 9T FAd
T HATAE, LT 1A 79 7E, ww anfew
area 7 ug fog 7 faar & f5 owemamm
FT ST v Y a8 @ET o) [ T wav
FI F& daTq fgar gamt IR & a3
TG 97 | AT #9407 fawerfgwre @
T IFAT T I ISAT AT HIX ATHA
T BAET g
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T & g FgAT A1ear g f ST AR
Y grera T I ¢ & frae et a%
Fzt oY AIFHT  gEA W1 ATHSN
ae&T Tg A feaq feAt @
Haw  wfag ¥ AWA @Ed
g T 1 a1 AT Fe g f& oA ag
fagas w2Y wfewl & wear= Y 75
FT § | WX gg Afaai & o™
FT gFE TG F@T ¢ ar Tg & FT 7
# wrgar § T W S #0E oan fagas
a1y fmd 1947 ¥ T ¥ Afera &
R fgam frame #1 = &)

UF qAAT I AT A A A

g

Aq swITaw g, 3w ¥,
fagar ¥z, o g wifeqt & 71 ¥,
T A9 T3 KT o AV HIT 9 ST F
71¢ fgama-feama #1 = F1 q@ AT
FS aF ¥ faqAy FATE g1 awdy 8,
X 398 wfafag s § @ 9
gfafea #715 & T qEAHT g
FA™T T | & gET fagas semn
w17 & {57 S0 & sameT F#AE A g,
AT a4 § fFqAT FAE g FFdT g,
Iy wfafag 1 g, 57 @ #1 faay
qEwfF 98 9T 7 @ I, Ffaeg a7
q @ o AR fF dar F g e T
@l I AR AR g qaE qifedt &
e s fear sma ; ww wwd a9 g,
ﬂg}q—g@m@m| ( Ttme bell rings. )

FTT-ATT AL qF @Y & WX a8 FHAT
TRiefF Ao e T @E |
ug Ad gu o fF & @y & W qam
AT g, F a7 & fad Far< g @7 7€ Fed
gC % B a3 @l St 7wew TOF A
uF fadas gt o w9 fow  fadgw
F A gTAFT HT AR AFT 0
F
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™ & a-arg, o, & oam
SeaT Sft FY AT FIAT ARATE | 74T ST,
AT TG FATR F FAAT T AV AT A
T AT FFT AT—3AF a7 AT IAHT
7T g Wt g a—fF =g A
famr ama & o g TH e &
HTRA 7 3T A1 AY & 3T A0 FA37
& ram rean g w5 fgmw &
F1E Ggr WY MeteA 2 F foar a9 &
AT fFfY g & W™ ¥ WS &Y
w1 feey Ssarfawra & 9= A
A= FAT IAF Ig A FTH FA A F
fareg g a1 a1 AT FEAES FAO,
FAT IAFT THATIL & AT FIE sgaeT
g O weeafedl #1 gFed T FIE TEaT
2 g wfw g & o fadws
FT qOE T FT AAAT FLATE | T/
Y q9T AT <@ TAT § FIEF AWAT
ST AIgE gH ARD HI AYAT I F
faw a1t € f5 gw et fagas
FT UG | FA FT 91 § 70 faags 0
9T A1 g1 g A | U yw
F4T gg weeER g a1 78 fw fawm
TSHIEA TS TF SIUTH F7C HIT
€ TOM FT FCETQ TE oA g
F fau e 3 7

A EAA (A AEFX  WEE
HWA) : g9 7 q1AT & | AT IR
TG AT FE W@ & |

S THAATCRO =AY qeT F
WagwfFdsaai wwg |
JIATAR () TR qET

AWA) : AT AEE @A A FAT G AT
FTH < & JrIT ?

AU VANTMAN . q7qt 7 fERer
ATfx Y =91 o w07 AX F FAw ST o
AT, 45 A T § gag #g faarov |

| TEE qEt S WA owg AW 3 fr
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[t Twar . o
w7 o fqar 5 10 fagw Avf7 #v |47
1 HT 9T AT AT T FF BT
JTAT AT | FIT I SRTATC & AT TET |
T g9 ¥ q¢ 8 WRER § | 48
ST gy fR oA gm——em gea
FOAT WHATH a3qAT TS, SIH 939
FT AT @AT 39T |
SHRI RAJENDRA  PRATAD
SINHA: He 1s bringing in personal

affairs and wasting the time of the
House.

SHRI RAJNARAIN: Not personal
affairs but parliamentary affairs,

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): I won’t allow you
any further. Nothing more shall go
on record. Mr, Niren Ghosh.

(Shri Rajnarain continuedq speaking)

SHRI NIREN GHOSH (West
Bengal): Mr. Vice-Chairman,  Sir,
the question has been raised: What

1s corruption? I would give an ans-
wer to: What 1s corruption? Corrup-
tion is the course of the Birla em-
pire from Rs. 2 lakhs to Rs, 300
crores. This 1s corruption; this is the
definition of corruption. You wanted
to know what is corruption. This
is corruption. Now, Mr. Vice-Chair-
man, Sir, il would be interesting to
know the corrupt practices followed
by the Birlas, how one of their bro-
there paid vourt to the British, ano-
ther to Hindu Mahasabha, another to
Pandit Madan Mohan Malaviya and
still another, Mr. G. D, Birla himself,
to Mahatma Gandhi.

SHRI I. K GUJRAL: Who was the
forest contractor with the Left CPI?
Who was he?

SHRI NIREN GHOSH: I won't
auswer you [ won’t be detracted. I
will answer you later on. (Interrup-
tions). This is how he wants to
have all those political contracts. Let
us remember that Mahatma Gandhi’s

[ RAJYA SABHA ]
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candidate, Shri Prakasa, wag defeated
by Mr. G D. Birla with the help of
Pandit Madan Mohan Malaviya, and
Mahalma Gandhi said “My candidate
has been defeated under the crushing
weight of gold.” This ;5 corruption,
Then after Pandit Madan Mohan Ma-
laviya became less and less popular
and was more and more on the way
out, he gathered himself 1ound Gan-
dhiji and tried through him to influ-
ence and to get all sorts of benefils
for them. Thig 1s corruption, He ad-
dressed himself to Sardar  Vallabh-
bha; Patel also. He gained many in-
fluences, many advantages and  his
empire began to expand. And afte”
that Pandit Jawaharlal Nehru was a
bit cold towards him. These Birlas
have employed various means jn or-
der to get round Pandit Jawaharlal
Nehru and to get into his favours
Then they took to that strong clan
of UP., the Pant family. And may ¥
say that the very admission by Shri
K. C. Pant—whatever statement
he has made on the floor
of Parliament—revealeq that he used
to serve there. Now if a young '‘man
gets a salary out of all proportion to
his technical knowledge and capacity,
ang if the Birlas admit that another
126 such young men belonging to
different Ministers or being close re-
latives of high officials they em-
ployed.

RAJENDRA PRATAFP
SINHA: 1 would like to say that the
hon. Member is not giving the
latest move of the Birlas in Kerala.

SHRI

SHRI 1. K. GUJRAL: Why does
he not talk about it? We would also
like to hear about his latest ‘love’ of
Mr, Birla.

SHRI BHUPESH GUPTA: He was
a Member of Parliament, and as a
director, without attending the meet-
ings of the boarq of directors, he
used to be paid by the Birlas.

SHRI NIREN GHOSH:
fdetracted by that question.

I won't be
I have



5543 Ant-Cort ptien Lows

answered long ago here. It may be
for another day, I am not gomng to
lose my {ime

SHRI AKBAR ALI KHAN Finish
it Thank you

SHRI NIREN GHOSH Then, Sir,
vide by side with the admission by
Shri Pant on the floor of Parliament,
1s also Birla’s admission before the
Dasz Commuission that be employed 126
other such young men at a fantastic
salary—they were connected with
(hfferent Ministers or belonged to
high famiiies Thig 1s corruption pure
and simple And 1s it not morally
proved? That he resigned after get-
iing into the Cabinel i1s not the ques-
frjon, but morally it 1s proved that
ite got special favours  from the
TPirlas and, Mr Vice,-Chaiiman, Sir,
sou know that these obligations are
1epaid when Shri1 Pant gets into the
Cabinet, whether he hikes 1t or not,
because he got undue favours from
the Birlas while setving under them,
lie 1s bound %o repay them And 1s
1t not corruption? If 1t 1s not legally
proved, 1t has been morally proved
by the very statement made by Shri
X C Pant on the floor of Parhiament

And as regairds Shri Satya Narayan
“inha, T would say that he was asso-
mated with two  trusts Are not
{hese trusts associated with the Birla
tcandal where they 1ndulged in mal-
practices and took to subterfuges,
rhere they evaded paying tax  all
that” If that be so then, naturally,
“hr1 Satya Narayan Sinha comes 1nto
the pieture as being associated with
‘hose trusts and their malpractices

Also whenever he goes to Jaipur
Stare, he always stays m  Birla’s
louse It 1s a fact that he 1s under

the special favours of the Birlas and
he 1s the special man ¢f Birlas That
he 1s such a man whether 1t can be
lega'ly proved or not, whether the
document 15 there or not, the very
fact that Shri1 Pant has ‘made this
Jdmission and these {rusts gre 1n-
volved 1n this Birla secandal proves
that Shri Satya Narayan Sinha 1s also
involved in the Birig Scandal and 1s

[22 JUNE 1967]
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their man in the Cabinet Is 1t not
corruption, Sir? And I would also
like to gay that in spite of the letter
that Shri1 Arjun Arora has written to
the Prime Minister, she says that she
15 satisfied with the judgment of her
Cabinet colleagues and that every-
thing 1s 1n order It may be right for
her, but 1t 1s not right for Parliament
or the people of the country They
would never believe that, that that
judgment 1s correct They are under
a cloud Those Ministers are under
a cloud They cannot be acquitted of
the suspleion by this one-sided judg-
meni by certain Cabinet colleagues
It cannot be treated in that simple
way I would suggest Why not let
the charges made by Shr1 Arjun
Arora and written down 1n his notes
or letters be sent to the Attorney-
Genctal of India, and his opinion ob-
tained? Why 1s not this procedure
followed I want to know If this 1s not
done who would believe Shrimati
Indira Gandhi's statement made 1in
order just to pull out her party out
of a delicate position of discomfiture?
This 15 the mterpretation This 15 the
interpretation that will be put by the
people on these affairs So I challenge
the Government to send these docu-
ments and charges to the Attorney-
General of India for his opinion and
let us get a verdict from him Other-
wise, nobody will believe that Mr
K C Pant and Mr Sinha are not
Birla’s men This ;s morally proved
also Let the detailed Jocuments be
now gone into by the Attorney-
General of India The allegations have
been made I do not know 1f they are
true or not It 1s for the Government
to say that That the son of the Fin-
ance Minister got Rs 180 lakhs 1s
ane of the allegations It 1s for them
to say 1f that 1s true or not If 1t 1s,
them 1s 1t not corruption” What else
15 187 I would say 1t 18 corruption
That 1s how corruption 1s ruling 1n
the country That 1s how you sez
corruption 1n high places

Mr Vice-Chairman, I would nike to
give another instance There was a
committee called the Khadilkar Com-
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mittee set up to go into the affairs of
the steel concerns and the various
steel organisations. That committee
came across a C.B.I. report about
the concern of Aminchand Pyarelal
ang the whole gamut of connections
is referred to and written out there
in that report. But that report has
been suppressed by the Governiment.
Are they fighting corruption or are
they encouraging corruption by sup-
pressing that report of the CBI? Be-
cause that report involves ‘many per-
sons in high places, therefore it is
suppressed. I would like these char-
ges to be made public on the floor of
the House. I raised this matter on
several occasions, but no c¢lear-cut
reply was given. Now they say that
this case will be gone into. But who
will believe them? The CBI report
giving all the details 8f this case, they
did not disclose. As I said, perhaps
very many persons in high places
and some Ministers even were in-
volved and therefore this report has
been suppressed. It has not seen the
light of day. That is how the Gov-
ernment is prevaricating on this
issue. Is this the way they are going to
fight corruption?

While on this point, I would like
to bring to your notice another thing.
As far as the declaration of the assetfs
of Ministers is concerned, the Prime
Minister has informed us on the floor
of the House that the Ministers, her
colleagues, have declared their assets.
But we wanted to know what are the
assets that they have declared. We
want it on the floor of the House. Let
it be the property of Parliament. But
this was not done. I say that the
Ministers should publicly declare
their assets, say every five years. Once
during a specified interval of time this
should be gone into publicly to see
whether there is anyone in the Cabi-
net or any Minister who has utilised
his position to increase his assets.

SHRI LOKANATH MISRA: But
much of the invisible assets are in
the names of their relations.
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SHRI NIREN GHOSH: I know.
That js how corruption has become a
way of life. From the British they
took it up and they have now nou-
rished it and it has become what 1t
is now. There are such invisible
assets, we know, If there is a public
enquiry, many of these invisible assets
will alsop be found out. People will
be prepared to come forward and give
evidence if it is taken in confidence
and if they are assured that no ‘mea-
sures will be taken against them for
giving this evidence about the invisi-
ble assets and other things. There is
no provision in this Bill for this also.
So I think that this Bill has been
brought forward in a cavalierly fas-
hion, as if to show that Government
is keen on fighting corruption. It is
not so. It is just a  hoax. Unless
proper measures are taken {o check
corruption of high levels, you cannot
check corruption in society.

Ang then we are told that gur peo-
ple have pecome immoral and so what
can be done? That 'is the argument

that is peing trotted out to  white-
wash their sins. I do not say that
everybody is a sinner. But there

are many ginners in high places. Take
this question of contribution to poli-
tical party funds. There was g 'meet-
ing of industrialists called {ogether
by Mr. S. K. Patil and Mr. Atulya
Ghosh in Bombay before the last
General Elections, €0 collect funds.
Then the electorate said, let us have
a list of the candidates and then we
will help them individually, And
they did help them individually. They
got their lobby. Is it corruption or
not? Unlegg thege things are brought
out, there can be no fight against cor-
ruption. So I say again that this Bill
has been brought forward in a cava-
lierly fashion and unless these things
are dealt with there can be no end to
corruption and nobody would believe
that there s any intention of taking
action against corruption, and so I
say we are getting nowhere by this
‘measure.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Arjun Arora.
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SHRI ARJUN ARORA (Uttar Pra-
desh): I would like to speak tomor-
row, Sir.

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): No tomorrow.
The Minister.
AN HON. MEMBER: Mr. Arora

can give us his personal views.

SHR] VIDYA CHARAN SHUKLA:
Sir, I am glag to note here that of
all the hon. Members who took part
in this debale, none has opposed the
Bill which is before the House. 1
am, however, sorry that some of them
have taken this opportunity to in-
dulge in political propaganda and to
say many general things about cor-
ruption. I would say that such gene-
ral talk on corruption

SHRI BHUPESH GUPTA: This is
not fair. Sir, we are accused of in-
dulging in political propaganda,

SHRI VIDYA CHARAN SHUKLA:
That is 'my opinion and I have expres-

sed it. I am not yielding. I have
very limited time.
SHRI BHUPESH GUPTA: ([t is a

point of order on which I am rising.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You have had
your say. Let him have his now.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, you should protect
us, We are accused of imdulging in
political propaganda.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): He has the right
ko express his opinion.

SHRI BHUPESH GUPTA: We have
also the right {p oppose it and we
have the right to invite your attention
to it, Sir. He said we have not pro-
duced anything concrete, or that we
had been indulging in general talk
and in political propaganda. When
we wanted to lay on the Table of the
House concrete  cases, concrete
charges, you did not allow it. And

[22 JUNE 1967 ]

(Amdt.) Bill, 1967 554%

now we are accused of indulging n
general talk and political propaganda.

SHRI VIDYA CHARAN SHUKLA:;
The hon, Member can take other op-
portunities for this. I have very
little time and this is not the occa-
sion for it. It has nothing to do with
thig Bill. This general talk on cor-
ruption causes much more harm than
good. It does not do any good to
anybody. I would request hon.
Members and say that they should
be very careful about these things.
Again I would like to say that when-
ever we had got tangible facts about
anybody, any political person
or officer, we straightway took
action. As Mr. Gupta himself said,
1n the last five years five Chief Minis-
ters were toppled. They pelonged to
our Party. It is not a joke. It really
proves our bona fides that we take
these things seriously and whenever
there was any chance or occasien to
take any action against anybody who
had indulged in malpractices, that ac-
tion was taken. But if general choer-
ges are levelled and general remarks
are made for political benefit or
otherwise then they are not relevant
and notlhing can be done about these
things.

Severa] questions were asked gnd I
'‘might take some time to answer those
questions and to give certain clarifi-
cations. The hon. Member  Shri
Lokanath Misra gsked about the re-
commendations of the Santhanam
Committee. Sir, the Santhanam Com-
mittee ' made 137 recommendations and-
except eight, we have accepted all
the recommendations of that commit-
tee. Eight recommendations are un-
der the consideration of the Govern-
ment. It is not that we are not attach-
ing seriousness to these recommenda-
tions. In fact, in pursuance of this
committee’s recommendations a num-
ber of legislative measures have bheen
undertaken and as soon as we take
decisions on the other recommenda-
tions also, we will come forward with
others and take consequential action
on them also. So there need not be
any apprehension in the mind of the-
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hon, Mamber that we are not taking
action on the Report of the Santha-
nam Committee.

Shri Lokanath Misra raised ano-
ther very good point and that is about
the coverage of this definition of
“public servant and asked whether
the employees of the public sector
undertakings are included. In some
Ppublic sector undertakings there may
be some officers, chairman, secretary
or others,. ..

SHRI LOKANATH MISRA: 1 said
of autonomous bodies

SHRI VIDYA CHARAN SHUKLA:
. who Jo not take any salary
whatsoever from these public sector
organisations. I would like to point
out that under section 21 of the I.LP C,,
a person who is in service or pay of a

corporation established by or under a

Central or State Act is a public ser-
vant. So these persons come under
the category of public servants as
the term is used in this Bill. So I
would say that even these people
come under the purview of this Bill.

As far as the question of Ministers
is concerned, I have tried to explain
the position even in the beginning
and said that they are also covered by
the provisions of this Bill, The rea-
son why such a thing is not included
in the amending Bill is that this
-amending Bill is not making any tax-
tual change in the original Act. So
no such definition is called for here.
The present position is that the Sup-
reme Court judgement hag declared

that the term ‘“public servant” in-
cludes  Ministers. And that is the
legal position today. If this legal

position is changed either by a subse-
quent judgment of the Supreme
Court or in any other way, I have
already assured the House that the
Government will definitely consider
the question of bringing forward a
suitable legislation to clarify the posi-
tion. There will be no hesitation on
our part to do whatever we say here.
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But, as I said, the present legal posi-
tion is this that in this Bill Ministers
are included in the definition of “pub-
lic servants” and that is why it has
not been considered necessary either
to amend the original Act or to take
any further action unti] it becomes
necessary. When it becOmes neces-
sary, we shall certainly consider tak-
Ing necessary action in the matter,

Sir, some reference was made by
one hon. Member about the retired
Government servants. It was said
that as a matter of course, high Gov-
ernment servants wherni they retire
find employment in one commercial
undertaking or other. I want to in-
form the House that the Government
has laid down very rigorous tests in
this matter. If any public servant
after retirement applies for permis-
sion to take up a job with any com-
mercia] concern, we thoroughly scru-
tinise his application. According to
the rules, he cannot take up employ-
ment within two years of his retire-
ment with any concern with which
he might have had direct or indirect
dealings. There are glso a few other
criteria that we have laid down and
these criteria are rigorously imple-
mented. And I can assure the House
that no permission has been given to
any officer whose application has
violated any of the criteria laid down
by the Government. If it is found
that a Government servant has had no
dealing during his officia] career with
the proposed employer, then permission
is given; otherwise permission is de-
nied and this would prove that we
are very careful as far as this point
is concerned.

Some reference was made about
the institutional arrangements to gee
that complaints regarding corruption
are properly looked into. The House
is aware that the recommendation of
the Administrative Reforms Com-
mission, where they have recommend-
ed the appointment of I.ok Pal and
Lok Ayukt has been accepted by us
in principle.



5551 Anti-Coiruption Laws

SHR] BHUPESH GUPTA: I think
you would not make Mr, Biju Patnaik
the Chairman of the Lok Ayukts.

SHRI VIDYA CHARAN SHUKLA:
At least we would not do it. I do
not know 1f your Government in
Orissa would consider that.

Sir, we have referred this matter
to the various State Governments and
after we get their views about it we
shall bring forward a suitable legis-
lation before the House and we shall
try to see that these institutional
arrangements are made as quickly as
possible,

‘Bir, Kumarj Shanta Vasisht made
certain general allegations about
some persona] staff of Ministers belng
involved here and there. I am very
sorry that she chose to0 make such
remarks here, As I said such general
observations do not help anybody.
They are very injurlous; they help
nobody and they help no cause. 1
would request her that if she has any
knowledge of any such matter, she
can bring it to our notice and we
shall take appropriate action on those
things,

Shri Rajnarain during his long
speech made one point which, I think,
1 should reply and that was about
anonymous complaints. As a matter
of rule, we do not encourage anony-
mous complaints. We do not want
to entertain complaints by those peo-
ple who have no courage to indicate
their names and addresses when they
make complaints against other peo-
ple. But in appropriate cases, when
we find by the nature of the com-
plaints that there 1s a possibility of
finding out something or we find that
it is likely to give some useful clue,
then we do take action on those
things.

Sir, these are the only points which
1 thought should be replied o and I
would now request the House to pass
this Bill,

908 RS—10.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The question is:

“That the Bill further to amend
the anti-corruption laws, as passed
by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA): We shall now
fake up the clause by clause consi-
deration of the Bill.

Clauses 2 and 3 pere added to the
Bill,

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Sir, I move:

“That the Bil] be passed.”
The question was proposed.

SHRI BHUPESH GUPTA: Sir, now
the Bill is going to be passed. As

you know we have not opposed this
Bill.

SHRI I. K GUJRAL: It is
now.

time

SHRI BHUPESH GUPTA: 1t is
better to sit a little late and go into
corruption.

Now, we have supported this mea-
sure. We have not heen opposed to
it but I regret that the hon, Minister
took whatever we said as propaganda.
I think it is an old, old story. When
ever we have brought hefore ‘this
House initially certain charges or
made certain allegations relating to
corruption we have at once been
called propagandists but the fact
remains that all these Ministerial
cases of corruption were  brought
before Parliament or the Assemblies
by the Opposition initially and the
records of Parliament and of the
State Legislatures would show that
the Congress Party, the party in
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power, opposed them. It is a well
known fact that we took six to seven
years to get the Kairon case referred
to a Commission of Inquiry. I remem-
ber, Mr. Vice-Chairman—perhaps
you also remember—that when we
initially raised this matter in this
House we used to be shouted down;
we used to be attacked by massive
opposition from the other side.
Therefore I hope that the hon. Minis-
ter will not take credit for what we
have done. The fact is, we have
forced them to do so,

In this connection, before I sit
down, I should like to make one or
two observations by way of sugges-
tions because the Bill is now going
to be passed and implemented, First
of all, the Santhanam Committee re-
commendations by themselves are not
enough. I think the matter should
be discussed again among the Oppo-
sition parties and the ruling party in
the various States and at the Centre.
We should seek the opinion of the
other people and come to certain
conclusions because it does appear
that the recommendations had missed
some of the things which need special
attention. This is the first suggestion
I would make,

Secondly, I think it is very, very
essential that all the Ministers in all
the States make public statements of
their assets, theirs and their relatives’,
and lay them on the Table of the
House. 1 am not saying that the
Congress Ministers should only do so
although the assets in their case will
be much greater, but others also
should do so. 1 think there should
be a broad agreemeni{ among the
parties in power that their Ministers
should lay on the Table of the House
a complete account of all the assets
held by them, their wives, friends
and close relatives,

[ RAJYA SABHA]

SHRI I. K. GUJRAL: Friends also? |
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SHR1 BHUPESH GUPTA: This
should be done. I think the Union
Government should start it here and
now. Declaring their assets to Mr.
Ajoy Mukherjee or Mr. Namboodiri-
pad or the Ministers here submitting
their list of assets to the Prime
Minister here will not do, because that
wil. not induce confidence. The
Cor gressmen will have doubts in our
case and we will have doubts in their
case. Therefore let there be a uni-
form rule and that rule is, we lay
our cards on the table; all of wus, no
matter which parly is in power where,
That should be done.

In this connection I would also like
to make another suggestion. I think
those people who have been closely
conhected with big business for the
tima being at least, till we are out
of the woods in this matter, should
not be included in any Council of
Ministers, That convention we can
create. They may be perfectly honest
men as far as their business and other
thirgs are concerned but somehow or
other, Mr, Vice-Chairman, big busi-
ness is under great suspicion. Dark
ciouds of suspicion hang over them
and I think those who have been
closely connected with such big busi-
ness should themselves see that they
do 10t get into the Council of Minis-
ters and those who form the Minis-
tries should also make it a point to
see that they are not included, Now 1
know that even in the non-Congress
Governments there are such people.
I am not unconscious of that fact
but let us create such a conventicn.
It, of course, means & self-denying
ordinance on the part of some of the
pari.ies, even on the part of indjvi-
dua s. I would appeal to this House
and through this House to the people
outside also. Why cannot we adopt
such a self-denying ordinance in
order to exclude people who have
been closely connected with big busi-
ness from entering the Council of
Ministers? There are other people
in every party who should be taken
into the Council of Ministers,
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Another suggestion I would like to
make is whenever a charge against
a Minister is brought by a person
supposed to be responsible, whether
he be a Member of Parliament or of
a State Legislature, or some eminent
man in public life or by a group of
men, it should be subjected to a
thorough enquiry by a body which
commands the confidence of the pub-
lic. If, for example, the charge of
corruption against me is brought by
the Congress, that should be investi-
gated, not by the members of the
Communist Party, but by the mem-
bers or representatives of all parties.
Therefore, in such cases when we
bring forward charges against Cong-
ress Ministers or individuals, especial-
1y Ministers, it should be the duty of
the Prime Minister to take counsel
with the Opposition and constitute a
special body consisting of all who
should go through the papers and
come to a conclusion whether thera is
a prima facie case for reference to
certain other legal or other bodies
for final disposal. That is how it
should be treated, You will agree
that we are passing through a situa-
tion when mutual confidence is at a
heavy discount for whatever reason
it may be. I am not saying that one
party is at an advantageous position
and another is at a disadvantageous
position. I am saying, make it a
uniform rule and why should we be
afraid of it? If T were a Minister I
should certainly say, not only Mem-
bers of Parliament, but let the whole
world put me under public scrutiny
all the time. Watch every move-
ment of mine, excepting certain very
intimate movements in private life,
if T have any.

SHRI I. K. GUJRAL: Thank you.

SHR] BHUPESH GUPTA: Other-
wise, all movements of my life may
be subjected to public serutiny. Why
should it not he done? We must
infuse confidence among those who
fight against corruption. We should
reorient the nation’s outlook, We
should rouse them with the spirit of
Jehad’ against corruption, not by
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precept, but by healthy and creative
examples and those examples must
always be set at the highest level
Therefore, I say, let there be a dis-
cussion. Let the Prime Minister of
the country call all the Chief Min-
isters and other party leaders and
discuss as to what code of conduct
we should evolve in this connection
to tackle this problem. Otherwise,
there will be mutual suspicion. There
will be misunderstanding ang what

is more, corruption will not be
checked.
As far as the officials are con-

cerned, I should like to make a sug-
gestion. I am not one of those who
accuse the entire officialdom. I know
there are many good persons. Lot
them be rewarded. I am talking
from a positive angle. No matter
whether they are in the South Block
or North Block or in the Sachivalayas
in the States or they are in the
districts or they are District Magis-
trates or Development Officers in
some other places, find out those
who are honest, who haye got drive
and initiative and whose integrity is
beyond question. Promote them.
Reward them. List them in the
Presidential Awards and so on. Give
them honours and other things. Let
them feel that the entire nation is
watching their activity and they can
expect reward and such acknowledge-
ment. It may not be material
reward, but certainly it will be a
national sanction and national inspira-
tion given to them for good work.
This should be done, Therefore, I
am not for witch-hunting, But there
are corrupt officials also, people who
are shady in their freatment and so
on, people whose connections with
big business are known, First of all,
my suggestion is, let the Home
Ministry and other people take us
into confidence also. Draw up a list
of such officers whose bona fides are
in question. Remove them from high
places. Transfer them to other posi-
tions for the time being, I am not
asking for their suspension and so
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on. And then replace them by
veople about whose integrity you have
no doubt. This much you can do.
Well, that will give a stimulus to
fight against corruption, I think that
can be easily done. Now, I can speak
from the experience of the five or
six Governments that are being run.
Now, I have a little experience of it
and it is very important. Much of the
fight against corruption cannot pro-
ceed unless at the official level we
put the right levers in the right
place, Some of the officers need to be
transferred, need to be removed
from certain positions, while others
need to be promoted. Will they
do it? Here I find that there is a
tendency in this Government at the
Secretary level that they do not
make any change. Some Ministers
like their Secretaries more than the
wives like their husbands. 1 do not
know why. Now, they stick to
them, I do not know Wwhether it is
because of some infatuation or some
incompetence on the part of the
Ministers or some inferiority com-
plex. I tell you, Mr. Vice-Chairman,
and through you the Government,
unless this attitude is given up, we
shall not be able to fight corruption.
I have in my possession documents,
including the Rampur Nawab docu-
ment, where I find there are big
connections between certain rich
people and some high-ups in the
Secretariat. The Government knows
it. Maybe the Government is not
convinced of what we say, but the
fact that ten, twelve or fifteen Mem-
bers of Parliament have been saying,
this is enough ground for making
certain changes. It is very essential.
1 know of very many cases. Therefore,
this is very important. Unless this is
done, you cannot fight it. I would
ask them to seek the co-operation of
the non-gazetted officers and other
people in the administration.

THE VICE-CHAIRMAN
M. P. BHARGAVA); Mr.
Gupta, you are speaking
Third Reading stage.

(SHRI
Bhupesh
on the
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SHRI BHUPESH GUPTA: This is
a4 constructive suggestion and you
bke constructive suggestions, being
a4 man of very wide interest, in such
matters., Therefore, I say that you do
this thing. I am saying it because
some little thing we have come to
know. 8o far we were strangers to
Government, Now, we are not so
strangers. I do not say we have
become sufficiently familiar to say
very many things authoritatively, but
we have come to know of certain
norms in the administration, where
the trouble lies and we are trying to
gather experience. I can tell you,
it is very essential, I may tell you
that our intelligence service should
be utilised for tracking down cor-
ruption. The CBI is not enough. Why
cannot we find out the names of
those people who are indulging in
corruption or seething in corruption
in different ways? Just as you keep
dossiers for political leaders, which
should not be kept, you should keep
dossiers for them, Mr. Jyoti Basu
wanted to see hig dossier. It had
been removed. All our Ministers
wanted to see their dossiers, These
are not there. They have been
removed by the Central Government.
Now, if you can keep dossiers against
Mr. Namboodiripad, Mr. Somnath
Lahiri, Mr. Jyoti Basu and others,
why on earth ean you not keep dos-
siers about corrupt people? Have
them. You know that these people
have got to be constantly under
watch, I am not asking for their
head and I am not asking for any
witch-hunting, but the vigilanece
should be there. And it should start
from the Birla family dwellings, in
big business, and so on. That is
another suggestion that I should like
to make. Have Vigilance,

Ag far as the Ministers are con-
cerned, Ministers, in this connection,
should not be so touchy, whenever
we make corruption charges against
them. Maybe we aré Wrong.
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They feel sensitive like a newly-
wed woman., Absolutely. I do not
see why they should be so shy and
sensitive, as you have seen, I believe,
in your time and you have known how
shy and sensitive the newly-wed
woman is. They are like them. The
moment you make a reference to a
charge, they are like that. Maybe,
we are not making it properly, maybe
we are ill-informed. But why? Face
it. Take the bull by the horns if
you have the courage. If you have
the integrity, let the charge be made
against you. But they get upset.
They become nervous. They say
irrelevant things. That should not
happen. I have seen in the past also
some Ministers did that, others did
not do so. Take, for example, Shri
Jawaharlal Nehru. Certain charges
had been made against him. He was
not free from some of those charges
and you know how he used to take
it in a sportsmanlike manner, though
his  establishment was filled with
corrupt people, notably by people
like Mr., Mathai whom we had ex-
posed. The Ministers should be
very, very careful. I find Ministers
going to the marriages of big people
where you have got all kinds of
illumination and  lights. Fifty
thousand rupees are spent on illumi-
nation, Why do the Ministers go
there? Because the Ministers think
it is not illuminated enough and
they want to illuminate jt further?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You have to
close now. You are taking more time
in Third Reading.

SHRI BHUPESH GUPTA: I am
the only one. Therefore, I say that
that should also stop.

Mr. Viee-Chairman, there is
another thing. Tt is about the heads
of public sector undertakings. Some
are very good, I am not denying that,
but others are hopelessly corrupt, I
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know that in Durgapur and other
places they misuse the properties of
the public sector undertakings. They
oppress the workers and they
indulge in favouritism. The result is
demoralisation, and that should not
be done. I have known that in this
election some Managers of public
sector  undertakings had been
openly indulging even in electoral
corruption. I will bring this up later
on. That is another thing I should
like to say.

I do not wish to say very much.
I do not know whether the Govern-
ment will do anything. I do not think
this Government will do, but since
the issues are being discussed, it must
be known that corruption has got to
be fought not by precept, not by
meaningless legislation, but by deeds
and example, and the body which
should set the example before any-
body else is the Council of Ministers
and the top officials at all levels. I
think therefore our Presiding Offi-
cers in  Parliament and the
Legislatures as a whole should give
all  opportunity for  discussing
corruption cases, specially when
these cases involve Ministers, high
officials; Members of Parliament,.
political leaders, and so on. Let us
demonstrate here in this House and
in the other House that we have put
ourselves under our own searchlight

of constant investigation, constant
scrutiny, constant vigilance and
mercilesg  self-examination as to

whether we are men of integrity and
high public standards or we are
vulnerable people susceptible to
temptation of corruption. If we do
this, we will have done a gocr} job
for the nation and we will have set
a good example for others to follow.

Thank you.
Y URARTER : Hw

SHRI I. K. GUJRAL: Sir, I rise to
move:

“That the question be now put.”
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ST TUKATTER . GFT AT FATH &
for @3 g & | w7 g FEY W0E B
ar 3 g FT Aifww |

THE VICE.CHAIRMAN (SHRI
M. P. BHARGAVA): A closure has
been moved.

Y ARAEAN ;. qZ R JEFT
& | w gamar wray A MTAN A A5
T X | IEF I LW AT F A
FAGT 9T a1 2 )

SHRI SHEEL BHADRA YAJEE:
We have moved a closure,

1 TRATTAW . FATAT § o A7y
AT &1 T A |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You take five
minutes.

Y TFAEN - AFT gHT
TgY axwrAT 2 fF 99 § @3r iar g
qr AT AY AIF § AN I FET 1aT
g B T faaz, wrg faaz, @ g 30
fanfr 1+ gawr a7 gAY ¥ an
FIAT IS T & % 937 § @3yr gan
qar qE PR AT 99 FY A fgom
FAGT F AT ATHILT TeT &1 GIAT gHA
AT & | FTIOT AT 7 7

IIEATTA (1 WY FA™

ARE) © AORY gg gEar =fey fw
FILT 7 7 |
S TeAeEw - Few Az § fw

fr & =cg w3ar § AT wa K AW
fearar =g & |

St WAHE AT ST FAGL 7T
fear & g7 a2 AT & Aifwy

;Y FAEe o o AT Tz
g FO TET QAT | gEAT WAL
R gAART T TLETAT ATET & |
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% gg fragT w7 wr g fr A
AL FTOF H1 fqZ1q FY arq & A
FOAT FY fHIT1 TF Ay F Al
O AT qaw AT 5 7 3 far 1 awe
sl w1 AT fagaw @ g fagaw #
FEN AT TG AL A7 g 2 forwa
FTqT fyargr &1 "% )

ol Rl o fawrer faer 8
T I9 famrd &1 &7 ot @ier &
# qudT =g g AT ¥ F dm
ag AT g a7 T4 |

Y T,

g9 gevq |

fawa : werwTT grefaw SR
fafrees & g & we
AT AT T AqEAT 28

wE IR,

TRET 97 97 wew gAAr oA
fqa®l q@AT ;AN 9-6-1967 FI
& oft, & awas § qF v g qiea
@ F1 fraw gar & f fwfor, wg@
4T g gAY, fagw gz qar-
AT ¥ TIT F  EAATRIIO FT TATFTL
¢ forar g1, wow gaar 9T 3@ NA
® 997 ¥ & fo¥ mgwa A g

A, 9 AvEeg ¥ W Arad
WY ST F qIAAT FTE | FA AR
FER faa ey Fara ar e | ag faet
3 oF FTAFT TSI Ao fofo Py )
ZEH AT TN BT AFT F gAA AIVIT
qred & fT@mT 911 FE FOS I qH
9T AT T@T |

ax  awA e o fweE anan ?

oY TASTATTAN : AT Frsfor
qrzae fafaee ®eqdT o Famar v
nz faeell ® 2 | 399 BV qT TF97
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qAT T & WL TAW AR & JgT AF90
W5 are 5 faa aen #Y @1 @
81 9 T4 Y AT g | TR
Y JEE 99 W A% & WU AE Fal
FAA G HATE TEN & | Fg W FaA
FOS I | ATCATT gad fa=r At
§ fragT frgr | a9 Har St 7 Wy
W w7 a1 5 gwa TEwr w9 o
T TAT & | AT HAT F qgT HATA
AT & a1 ag I @y g faw,
AT AT FAT T & Fgi 1 fawio,
AT TE FEd & OF gwa oar aE
g1 gurd woe w2 fw war-
TT T geag RS WY qET @r
® & | T Ay s g gfas
F q2-93 AHAN F1 T G0 fEww T
g1 FO 9T (e q97 F g qTHW
AN F FUST TIT FSY FE F3T
ZAT ¥ WX IS AET 9T IW W &,
AT IART FT% THSA qTeT 8T & |
Tg FIOF g AT AL ! gH AT
% 92 & M gaa g fawer &
AT G2@eTar, HIT Ja79 a4 #
TUIT TTA-TNH 31 T g | Fy |-
AT &, T AATET &, FT FTIAT Fl
frery #Y g1 WiTEEw &, A4
auer ¥ &1 qra @ oA g o s,
§ og fdw Fw@n s g &
g4 UF TR | famn,  wdvmd
miifE gt fawrer faar o1 A ag
g femr & =z fafe &
LRI R I LRI SRR
FEm ¥ fusr & AT 98 Twd ¥ @
g fr gwwr sW-El Qur amar 2
fF ST AWy ¥ T AFT AT | g
Tw AT @R e o d e
A F@ FAT AW A FT A W@
( Imterruption. ) T8 qurH
gAAZATSIT  FIAF & AT TG, qeA 1

foamar 7w & a1 T
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% ZAN FgAr & fa waw qdr
ST #gr g1 AT 34 fagas & we 98)
HATT | H ZA LT F A1 FEAT AIgAT
g T ot o i3S gEee 27, 99
garar wv arfad | § qwm ¥ A
TAELATA TT& Ao AL 7 FEHA
gr, 75 Y FLGAT AZ09 F1 0F JFT
RN RO B AR S FA
AT JIE MT AT AL, AEHT FLqT
R AZMT %0 oF qlET g | W AR
¥ oorfas FewE, UAd{Ha FIETH,
g SAlY IFTT FOFTAT AH TIJ
v g FAR U F4rT g ?
(@34 971 797 (A7, fAg7 AT qATS
F {7 TR 7 Ql® FILAT F0AT €
afwa w1 | Al[T =1 (Feq07 =07 AT
o wfger off 1 99 JregAT g1
A (57 e A a2 fwar a0, orar
{@ar ar ¥4w19F F1, $AFT g HET
FY AFC AL T AT, A1 IR AfgAr T
Fgr for AU |@F T SA0AT AlAT F A9
F TAT HIT IAT F&7 A (% AAQ g%
iweRay gmis g ovwfRa quw faee
% ol agr a¥ afaw qrg M way %
7gr, gaq fag fear g Wrgwa #1,
zafan wA%T wET 9T 9@ & |
ST 3AA FS LI qF HLEAF 1HSAT
ZH 49 TC AL, A A7 TC HAL-TIET
HIT WL 43 g AT, ATAT, FEI,
TIATE, 427 @9 WL TS E, FH IAH!

Fg 97 f@A@d 1 gaI 9§ UF
Gur  agr  g=ar{a @ fwdr#r
fger qm ot g 7 FET g |

e #gl 9% fwas @ag-g3eq o¥ 3§
Y ®ug & WA EE F A [0 GH
faaqr & va 9% & faqar darsara
21 T@T & ST @AT FJ ¢ | gqiAT
& wgar argar g i gaT frg e
747 & T grE F1E &1 A o1 o <@, Aiag
4§ fAar gor F18 @ | g1 AT A
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[=fr Trami<ron)

wer @ % (waar z=fady g = foar
FIT TFA FT [F93TH g1, qIA o F
faggra g1, gmvr A7 faoara gr « F6
dr oF (AT awYy 1 39 U™
emfg ard A1 & 31 WX ITHR! OF
zfeqse, Taaq =rar #1 wisg & 0,
57 gLl fFran 7 qaq @, IqF
foraar @af & 73 @ 1 TIYU FHIT
2, fFET §734T F 9T A1 w4 A A
W@ | Wq qF KT AE AEWM Ag
AT a9 IF SAR] SATACIA, SHAT
froqerar megoor agr @an) zwfen
¥ mgAr Agar g faowew GF
st gae, (o f9qar @=f a7 ag
qLHIT Z, AN T §9 G T AT &7
fwdl 41T & fragn 58 e 9v
A g, 98 AAT QT =374 3 |

SHRI M. M. DHARIA (Maha-
rashtra): Why not begin from U. P.?

st TtaeEn  wofiar wrew %3
T3 21 10 flo ¥ fagas ow <@ &, gufaw
argF fa@, 97 g99 agg € e
&1 ¥ WA OF g I ODEaAr
1383 7 Uy earfs & o
AN F TE ATANT aarar 77 fsrgy
ady asdfifas a=1 1 fqoarg g1 71X
fagd @a 7 fac T sagear F3,
JAT FCH(T 399 fopeft 40T 701 wgwr
T W | 9 AW wq faoq wqq
qIT 47 A7 39% oy fordy g 18
& qA T AR F qF QX T A€
g g e HE & favg  mdiw
FE A AL AFA, g FE T A
7Er, gEw F1E T gV AT FE7 A A &1 )
W qF WAL F qIaer g, I
aegeg § 39 AT F fAog mfag
qTAT T4 | FARL AAT 7 ZE FE
A g, T gIA FE A Z 1 a7 AAF
¥ gHadl § 5 WemrarT & [y 9%

[RAJYA SABHA ]
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i S T GHAT §, F7AT HCITAIL
F WINd 97 I TET ANME /T gEAT,
FqrET= T YT AT S-SA7 AIAAT
qAY 3AIS 23A AT A1 IH TG
¥ 3w | ogera’ gig X gar
S50 AT | THF "R AE Qg JG
FT | wEa & faq, Adr S rstawT
qri@fass 917 FgA 2 g F1 A I
FATT AT A g FeErar-faieg
faga® A &TH SEF] FAT &7 AIA
T | 3899 §0 1A a1 TG g Ay
QUTHIT AR AT 015N T7H AL

g !

SHRI VIDYA CHARAN SHUKLA.
Sir, I only want to make a smail
observation about the observation
made by Shri Bhupsh Gupta. None
of the Ministers here are afraid of
any charges that may be levelled
against them; the only thing is that
the charges must not be levelled m
an unfair manner. There are ways;
there are the rules provided for
making charges and if those rules are
followed, there would be no trouble
about 1t. Every charge that they
think ¥it to bring up against any
Minister or to level against any
Minister can be made, There are rules
which provide for such thihgs. But
our complaint 1s that these rules are
never utilised by them. At any time
and at any hour, without notice,
somebody will get up and begin to
say anything But the Minister has
no 1nformation even. Now the
practice has extended even to Mem-
bers of Parhiament. An hon. Member
will get up and level charges against
another hon. Member in either this
House or that House, This kind of
thing really creates a situtaion which
confuses public thinking.

I would only say that while we
are making institutional arrangements
to look into all the charges against
public men or against public servants
or the civil servants, thiIs kind of
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sense of responsibility must be shown
by our colleagueg here in Parliament
that if they want to level any charges
against any Ministers, they should
utilise the rules of procedure that
are prescribed by the House and then
do that and nobody will have any
objection. As hon. Members know,
the recommendations of the Admin-
istrative Reforms Commission, which
have been accepted in principle by
us, provide that a Lokpal will be
appointed and he will be appointed
in consultation with the leaders of
the Opposition, not by the Govern-
ment itself. And he will have inde-
pendent authority; he will be
appointed under an Act of Parliament
and he will have all that facilities to
go into any charges against the Min-
isters. In the same manner, the
Lokayukt will go into the charges
against the civil servants. I hope the
State Governments will give their
reactions to this proposal of the

{22 JUNE 1967 ]
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Central Government quickly so that
we can take appropriate action in this
matter.

Sir, I request the House now to pass
this Bill

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The question is;

“That the Bil] be passed.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The House
stands adjourned tilI 11.00 a.m.
tomorrow.

The House then adjourned
at six minutes past seven of
the clock till eleven of the
clock on Friday, the 23rd
June, 1967.
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